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Shri B. R. Bhagat: I move:
“That the Bill be passed”.

Mr, Deputy-Speaker: The question
is:

“That the Bill be passed”.

The motion was adopted.

12.44 hrs.

MOTION OF NO-CONFIDENCE IN
THE COUNCIL OF MINISTERS—
contd.

r.  Deputy-Speaker: Further consi-
deration of the following motion
moved by Shri J. B. Kripalani on the
19th August, namely:—

“That this House expresses its
want of confidence in the Council
of Ministers”.

Shriati Subhadra Joshi may now
continue.
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[Sir1 THIRUMALA Rao in the Chair]
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Shri J. B. Kripalani (Amroha): May
I say something on this? Because this
question has been raised......

Some Hon. Members: She i3 not
yielding,

Shri J. B. Kripalani: But I should
give an explanation.

Mr. Chairman: She is not yielding.
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Shri J. B. Kripalani: I should give

an explanation. Am I not entitled te
correct a mis-statement?

Chairman: The hon. Members had
a free field to say what they liked.
There is no necessity of correcting the
Member then and there. There are
others who follow the Member from
your side, and they can try to correct,
but there is no point in interrupting
the speech.

Shri J. B. Kripalani: I want only
to correct a mis-statement,

Mr. Chairman: It is not a question
of correction at every stage. There
were so0 many mis-statements in so
many speeches. The time of the House
cannot be given for correcting every
statement made by every Membcr.

Shri J. B. Kripalani: But I have to
give a personal explanation.

Mr. Chairman: Let her complete
her speech.

Shri J. B. Kripalani: I cannot evem
offer a personal explanation?

Mr. Chairman: Let her finish her
speech. Then we shall see, if there is
anything.

st gwET S 0 wE F wee
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N F I o S ( Iterruptions)
IR “eaTsy” F wEr —

“The hereditary principle would
best suit such positions of honour
and rank which are important,
though not associated with real
political authority. This is illus-
trated by the great popularity and
continuing vigour of the institu-
tion of monarchy in England. In
a lesser, but no less striking way
this is demonstrated by the popu-
larity and position ;till enjoyed by
some of the bigger personalities
among the rulers of the defunct
Indian States. The Chief Ministers
in these areas who enjoy vast
political and other powers, have
failed to reach upto the dignity and
popularity still enjoyed by the ex-
rulers.”
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Shri J. B. Kripalani: Sir, it is am
attack on an institution; it is not only
an attack on me but upon an institu-
tion and I must be allowed to clear
the position and say what position the
Gandhi Ashram occupies.

Mr. Chairman: Would it take a
long time?

Shri J. B. Kripalani: No..... (In-
terruptions).

Shri A. P. Jain (Tumkur): Sir, on a
point of order.

Mr. Chairman: You can raice the
point of order afterwards, I am not
allowing him more than two or three
minutes. I have now called Shri
Kripalani.

Shri Harish Chandra  Mathur
(Jalore): The point of order ruises
only in respect of the stalement that
he is going to make. ... (Interruptiuns.)

Mr, Chairman: Let him have his
say.

Shri A. P. Jain: The point of order
ig about that.

Mr. Chairman: I have listened to
it; I said that I would give him am
opportunity after the speech. I can-
not give more than 2-3 minutes. If
there is anything which is not relevant
or which is going to be another speech,
I have got the right to stop it......
(Interruptions.)

Shri A. P, Jain: It is a question of
principle.

Shri J. B. Kripalani: The ¢hair has
given me permission.
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Shri A. P, Jain: Let me raise the
point of order.

Mr. Chairman: You can raise your
point of order after I hear Mr. Kripa-
lani. I

Shri A. P. Jain: It relates to his
explanation.

Shri J. B, Kripalani: You can name
him. .
Mr. Chairman: He must proceed
now; it must be relevant to the point.

Shri J. B. Kripalani: Gandhi Ashram
is an institution which produces
Khadi. By being members of the
Gandhi Ashram the members have
not lost their citizenship rights and I
allow members to take part in politics
because this Ashram was founded for
political work and khadi is also one of
its activities. Some of the members of
the Gandhi Ashram are in Govern-
ment. ... (Interruptions.)

Mr. Chairman: Order, order, Hon.
Members should co-operate with me
in maintaining order in the House.

Shri J. B. Kripalani: The Sec-
retary of the Gandhj Ashram has
been for the last ten years standing on
the ticket of the Congress; he has
been a Minister in UP. In his cons-
tituency also the Gandhi Ashram
people went and worked.

Some Hon. Members: No.

Shri J, B. Kripalani: I know it;
I say it. In Allahabad, they have
worked in the constituency of our
Primre Ministerx. ... (Interruptions.)

Mr. Chairman: He should state
“"facts and conclude.

Shri J. B, Kripalani: I am giving
the facts. Then, one of the trustees
of that Ashram is our Prme Minister.

The Prime Minister, Minter of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): was.
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Shri J. B. Kripalami: He could
have at that time or even afterwards
found out whether there was any
irregularity,

Shri Tyagi: (Dehra Dun): Doesg hea
belong to your Ashram?

Shri J. B. Kripalani: So, they have
freedom to act as citizens of India
and f they could bring one man, one
member of the Ashram who says that
he was coerced to work for me, I will
resign my seat here....(Interrup-
tions.) I give freedom even to my
wife to do what she likes,

Shri U. M. Trivedi (Mandsaur):
Mr, Chairman I rise to suppert the
motion moved by Acharya Kripalani.
Listening to the speeches that have
come so far from the Ruling Party,
it appears that they are trying to
make the point that the Opposition
is not of one mind and they being
not of one mind, weight should not
be attached to what the Oppostion has
to say. This argument is the most
fallacious. The Congress Party must
also realise that although some of the
Opposition Members do not see eye to
eye on cretain pointg and act dia-
gonally opposite on some mattars,
they have expressed similar views on
some points. Then, the Conrgress
Party should also know that thera are
so ‘many amongst them who do not
agres expressly with the economic
programme of the Congress Party and
there is a good deal of bickering is
going op and these bickerings are
available for everybody toseein U.P,
in M.P. in Kerala and in Gugarat,
wherever you cast your eyes. If you
turn round ang see there are dissi-
dents in Punjab. But this is no argu-
ment. Let us take the highest
common factor that is available in
the arguments and then decide whe-
ther the accusations that are levelled
against the Congress Party are fit
enough to hang down your heads in
shame. If it is so, please get eut:
please go. Not that I make any per-
sonal accusation against anyone of
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you. I do not. I am one of you; I
was with many of you; I know that
some of you have been very valiant
workers. It is a pity that today I
have to call upon our Prime Minis-
ter, a very valiant figure in the
struggle of our country, to quit and
give peaceful possession of the office
which he holds. It is not with nay
desire to run down the Goveinment
in a particular manner that this aspect
is being put. The position is this.
We cannot go on saying always, if
Shri Nehru goes or if the Congress
party goes or if the present Ministry
goes, what wil] happen. Who comes
in ? Why should this proposition of
“who comes in” be made? Is there
a dearth of people in the country?
Amongst you also there may be many
who wil] be able to run it. The pre-
sent set must change.

An Hon. Member: People die.

Shri U. M, Trivedi: People die.
What did Gandhiji say when the Quit
India movement was started? It was
the pet argument of the British that
if they went, “what would happen?”.
Chacs will happen. What Gandhiji
was saying was “let there be chaos.
You get away; you go away. Leave
it to God, or whatever it is.”” There-
fore, let us not put in any excuse and
say ‘“For God’s sake we are there.”
You are not there for our sake. You
are there for the sake of the country.
You are there for nationa] cause. If
the nation says ‘“you go,” you go.
(Interruption).

Shri C. K. Bhattacharyya (Raiganj):
The nation says that the Prime Minis-
ter should stay. (Interruption).

Shri U. M, Trivedi: Shri C. K.
Bhattacharyya will get an opportunity
probably to reply to me and so he
need not disturb me, I have heard
with very great equanimity of mind
the accusations that Shrimati Sub-
hadra Joshi always showers upon the
Jan Sangh. I have heard her pati-
ently. She always walks out after
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she speaks. So it is very difficult for
me to tell her anything.

13:12 hrs,

[MR. DEPUTY-SPEAKER in the Chair]

For 17 years our Prime Minister
and many of hig colleagues are there.
Many things have happened in our
country. What has led to the present
position by which the Oppositicn has
made up itg mind to come before the
House and move this motion? Where
should the Prime Minister look? He
must look at his friends, the Abdullas,
Patnaiks, Menons—

Anr Hon, Member: Trivedis.

Shri U, M. Trivedi: If he calls me
a friend, let him please look at me
also, when I am telling him the posi-
tive truth which others dare not tell.
Then after exhausting his friends, he
must look to the bhai, Chou En-lai.
He has trusted these friends and these
friends have misguided him and have
misled him. That bhai has cheated
him and stabbed him in the back.

Shri Tyagi: That is what you are
doing,

Shri U, M. Trivedi: One after the
other let us take the picture which
comes before us ever since partition
had taken place. Jinnah to begin
with had demanded that the whole
of Punjab should go to him; the
whole Bengal, the whole of Assam
and the whole of Tripura should go
to him. This was opposed and when
the new picture was presented to
him, he got very furious. But pro-
bably he was also fond of becoming
a Prime Minister or a President and
he ultimately yielded, What was 1n#
result? He got what we call a trun-
cated Pakistan and we got what we
cal] Hindustan with its limits shorn
oft. But he persisted in his policy
of getting back these lands, He
had his eye on Xasnmir and
had his eye on Assam, Ee bhad his
eye on Tripura and the pressure of
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Pakistanis continued in those direc-
tions, We have the picture of
Kashmir. We cap never forget it.
The rulers of al] the big States—-
Gwalior, Mysore, Baroda—simply sign-
ed and we had the integratin into
our country. The same happened
with the ruler of Kashmir. He sign-
ed, and yet, because of Sheikh
Abdulla our Prime Minister agreed
to have what we say a plebiscite.
Why did it become necessary for us
to have it and what is the trouble
that is going on? That trouble started
in 1947 and it has not yet ended. We
made very brave speeches. We de-
manded back every inch of the land
that has been taken from us and
across which the ceasefire line was
drawn. But have you succeeded in
it? We are yielding. We are yield-
ing by a slow process so that the peo-
ple may forget the past. Thousands
of square miles of our land have
been taken away by Pakistan and we
have done nothing whatsoever to de-
mznd them. And then over it came
that great friend Chou En-lai who
took away another 12,000 square miles
of our land in Ladakh.

Having suffereq all this, now, what
are we negotiating? To save that
Ladakh or to fight for that area of
Ladakh—it may or may not prove
useful to us—we are negotiating to
give up the whale of Kashmir as a
g'ft to Pakistan. Why are the nego-
tiations on? They do not endear you
to the country at large, -

Let us look to the west and to the
east, What is happening? We have
been crying hoarse on this question
of infiltration of Pakistani Muslims
into Assam. A huge number is com-
ing. Only last week we were given
| table in which it was indicated that
only 26,000 have been detected to
have not left after they have been
found out. This number is sometimes
admitted to be more than 2,60,000,
ang admitted sometimes by the Gov-
ernment itself to be four lakhs and
according to the public at large it is
26 lakhs, Our Prime Minister said,
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‘I stopped that deportation because
it might have some repercussions”.
It gives a propaganda value to the
Muslimg of Pakistan, to Bhutto and
to Gen. Ayub. What ig that? The
propaganda that it is the Indian
Muslims who are being squeezed out
gets in hand. We have not-raised our
voice even in the United Nations
when the question arose to call for a
declaration that genocide has been
carried out purposefully by Pakistan.
What is the present number of
Hindus that are left now in Pakistan?
How many were there when we parti-
tioned? What is their number? Every
time they have poured into our ceun-
try. Certainly it was our duty to
accept them as they were Hindus for
this purpose, but at what cost? We
are ourselves overpopulated, We
are not demanding any piece of land
from them. We yielded to Pakistan;
we gave them Berubari because they
wanted Berubari. We held a plebi-
scite for Sylhet and we gave Sylhet.
We dare not ask for a piebiscite on
the question of Karachi where we
were 56 per cent. We dare not
ask. Now, can we open our own eyes,
knowing our own facts? Why do we
dilly-dally? Why do we vacillate to
carry out a policy which we are bound
to carry out for protecting our border,
for potecting our land, for protecting
our subjects? Sir, this is the fate on
the north and on the east.

Sir, that occasion is not forgotten
by us when nine months back we
rose as one man and made a solemn
declaration in this House that we
will drive out the Chinese, that we
will fight till the last man and the
Chinese must go. Some people make
joke of us. Some people once in the
Ministry and now in the House make
fun of it and ask how we will fight
till the last man, This was a solemn
occasion and on that solemn occasion
a solemn declaration was made in this
House. Each one of us standing took
a vow that we will fight till the last
to drive out the enemy. Have we
succeeded? Again the same vacillat-
ing spirit and the policy of appease-
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ment has ctarted. Are we the only
persons who are afraid of death?
Are we the only persons in this world
who are going to be killed? Is it that
we have to hang down our heads in
shame saying that we are cowards,
that we are acting timidly, all others
are brave, the Chinese are brave, we
are weak and we cannot fight the
Chinese? Sir, we made a bag show
Yet, when now the opportunity comes
we dare not walk one inch into the
territory which has been  vacated.
Why? Because we are afraid of war.
It we are afraid of war, the whole
world is afraid of war. If we are
afraid of killing, others are equally
afraid of killing. Why should we be
the only persons who always think in
termg of being killed? I say, Sir, the
time is ripe for us to make a march.
I do not say these are mere Brave
words. No. It is a question of
taking a decision and acting accord-
ing to that decision without any
vacillation, We should proceed ahead.

It is not only on that account that
the public are feeling against the
Government. That is one aspect. The
other is corruption. What hag hap-
pened to corruption? Has it gone
down or has it only increased? Let
ug search our conscience and let us
find it out whether we have been able
to check corruption, It has grown so
much that in some places amongst
the non-officials, I should say, the
contractors and others dealing with
the Government, it has become a
naturalised thing. They think that
it is natural for them to be corrupt
and unless they are corrupt they
cannot get their work done and that
anybody who is not corrupt is ireated
as a ninny, a nincompoop. They
believe that such a man is not res-
pected and he loses all his rights. 1
very recently came across a firm
whose whole business in Delhi con-
sisted only of providing first-class and
air-condition travel facilities free of
charge to certain officers who used to
come from Calcutta or go from Delhi.
That firm is doing no other business
whatsoever, not even one penny worth
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of any other business. Yet that firm
is there and it represents big business
magnates. Thousands of cases of
under-invoicing have been detected
by us. Many of the records have
been destroyed, Records are not
available even in the Reserve Bank
of India. Five-year-old and six—
year-old records have disappeared.
The income-tax department insist
upon the poor merchants to produce
records even 12 years, 15 years and
18 years old, but in the case of the
Reserve Bank in the case of bankers,
those records have disappeared.

Shri Ansar Harvani (Bisauli): Poor
merchants do not pay any income-tax.

Shri U. M, Trivedi: All are your
friends. Your turn also wil]l come.

Shri Bhagwat Jha Azad (Bhagal-
pur): Because ycu know them very
intimately, they seem to be yocur
friends.

Shri U. M. Trivedi: You also know
them as intimately ag I do, but you
protect them, I do not.

Leaving thig question of corruption,
the top problem of fooq is before us.
When I talk about food, I have got
a very competent Minister before me.
1 have always looked upon him as =
very competent man along with Shri
Morarji Desai. I do not know why
Shri Morarji Desai and Shri Patil
have been picked up by the Communist
Party ang singled out for going out
of the Ministry, If it is a question of
competence, they are very competent.
The question is this. What is the
muddle that has taken place in our
food administration which has brought
about this situation? The muddle is cor-
ruption, corrupt officials, corrupt re-
port from the State ministries, false
reports from the States. The Minis-
ter here at the Centre act on the re-
ports received from the States. They
want to hide the actual stocks. They
do not want to tell the truth even to
the Ministers of their own party at the
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Cenre on whom they ought to have
complete faith. That creates trouble.

What about sugar? Any amount of
sugar wag available more than six
months back. What has thappened
suddenly? It hag disappeared. You are
quite happy in Delhi where you will
get any amount of sugar you like to
eat. But we who live in the villages
are given only half kilo per month.

An hon, Member: One-fourth kilo.

Shri U. M. Trivedi: At least in my
village it is half kilo. Can you imagine
how I can maintain myself with half
kilo sugar per month?

Shri Jawaharlal Nehru; Why not?

Shri U. M. Ttivedi: We will main-
tain ourselves with even a quarter
kilo of sugar if necessary. But how
are we to maintain ourselves like that
when you can purchase here one kilo
every day if you like and we get
only 500 grams in the villages. The
question, therefore, is only this. The
public are feeling as to what has hap-
pened about this food problem. Every
day the prices are rising. Only today
during the Question Hour it wag said
that we had a buffer stock of wheat
and because of that buffer stock we
were able to control the price of
wheat. With very great respect, Sir,
may I say to Shri Patil that continu-
ously from 1959 the price of wheat
has been slowly but surely going up
and up. From Rs, 14 it has gone up
to Rs. 22 in certain markets. A man
who wags able in 1939 to purchase
wheat at the rate of Rs. 2 and main-
tain his family even though he was
getting only Rs. 30 as salary, he has
today to give Rs. 88 to get four maunds
of wheat and even with a salary of
Rs. 100 he is not able to maintain his
family. That is the position that we
see today.

What have we achieved in the di-
rection of more production? Is food
grown more? Have we achieved any-
thing? I most respectfully submit, no
The growth is not what was antici-
pated and we are not doing anything
in that direction. Why is it so?
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As I have often remarked, this com-
munity development project is a wash-
out. Please do something in this
matter. This sixth wheel of Planning.
Comimission must go. It has not serv-
ed any purpose whatsoever. Let there
be planning. There may be good
planners. Proceed with the plans,
make the country flourish and make
it grow more. Every one of us will be
happy.

If socialism means that you destroy
one thing and build again, I do not be-
lieve in it. That is why I very serious-
ly object to the Gold Control Order
which hag been passed under the
colour of the Defence of India Rules.
What is this Gold Control Order? If
I have your permission, Sir, I will lay
on the Table of the House these 387
telegrams that have been received by
me from different parts of Ipdia.
They are pouring in even now.

An Hon. Member; They may be laid
con the Table of the House.

Mr. Deputy-Speaker: They cannot
be laig on the Table. He may read
one or two of them.

Shri U, M. Trivedi: If the rule per-
mits, I can lay them on the Table. I
will read only one because the con-
tents are practically the same. It
says:

“Gold control fails Government
fail Rehabilitation of goldsmithe
fails Morarjibhai should resign
Withdraw golg control rule”.

Shri Bade (Khargone): Now <ome
goldsmiths are dving and yet some
hon. Members are laughing. It is not
a laughing matter.

Shri U. M. Trivedi: I do not agree
with the view that on that ground
alone Shri Morarji should resign. But
I do say with every emphasis at my
command that the gold control rmles
have done the greatest dama=e to the
country that could even be done. My
estimate may be wrong and the num-
ber of goldsmiths may not be 20 lakhs.
They are artisans who have learnt the
art from their childhood, from their
parents in their homes, not from any
schools that we have provided for
them. They want to preserve an old
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art and that fits in with our tradi-
tions and our culture. Why were
these 20 lakhg of goldsmiths thrown
out of employment? For the sake
of preventing gold smuggling. The
other day a paper which is highly res-
pected by Congressmen, the Patriot,
published a news item that the Gold
Control Order has faileg and Rs. 2.68
crores worth of gold has been smug-
gled into during the last month. So,
the Gold Control Order has not stop-
ped smuggling; it ijs going on as mer-
rily as before. Now, how are you
going to rehabilitate all those gold-
smiths?

Shri P. R Patel (Patan): Is gold
smuggling going on as it was before?

Shri U. M. Trivedi; The hon. Mem-
ber may please sit down. His turn
will come to speak.

You want “to save a few crores by
preventing gold smuggling angq for
that you have thrown out of employ-
ment hundreds of thousands of glod-
smiths. Now you want to rehabilitate
them by giving them Rs. 1,500 or
2,000 per-head. For what? Why waste
this money? There is no justification
whatsoever for this policy of permit-
ting jewellery only of 14 carat gold.
It is nothing but sheer obstinacy on
the part of the hon. Minister to con-
tinue the policy that he has been
pursuing so far. He must change his
policy, look at the figures, study the
conditiong that are there....

Shri Ranga (Chittoor): Ue is in-
capable of that.

Shri U. M, Trivedi: No, he is capa-
ble of that. He must ngt hesitate to
do what he feels is just and right.

Shj Tyagi: Do you want him to join
your party?

An Hon. Member: Are you prepar-
ed to relieve him?

Shri U. M. Trivedi: I do not wantv
him to join my party; let him remain
with you.

After dealing with the plight of the
goldsmiths, I will come to another
subject which has caused a lot of dis-
content among the poorer sections of
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the society, and that is the introduc-
tion of the compulsory deposit scheme
A poor man who is drawing a salary
of Rs. 125 or 130 is not able to make
any compulsory deposit out of his
savings, Yet, we are forcing him to
do it. From where will he get the
money to save and deposit? If he is
a government servant, the only
method by which he cap increase his
income js by having more and more
of tips. He will feel himself drawn
towards easy corruption. Therefore,
I would submit that you should recon-
sider your views on this policy. One
thing is patent, If anything has arous-
ed the feelings of the poor man
against you, it is the gold contrel order
and the compulsory deposit scheme.
Once the people have risen against
you, it is difficult to pacity them.

Shri P, R. Patel; How are you going
to finance the defence expenditure?

Shri U. M. Trivedi: I will come to
that.

Mr. Deputy-Speaker: He has taken
28 minutes while the total time allot-
ted to his party is 29 minutes.

Shri U. M. Trivedi: I would beg of
you to give me forty minutes. The
Speaker had agreed to give me forty
minutes, It was settled on the day
on which this question came up.

Mr. Deputy-Speaker: The time is
distributed strictly on the basis of the
strength of the party.

Shri U. M. Trivedi: Anyhow, 1
would request you to give me more
time.

Shrimati Subhadra Joshi was say-
ing that we are against nationalisation.
1 am not averse to nationalisation of
any industry for the benefit of the
country and for the defence of the
country; no, I am not. My party is
not against nationalisation. I do not
know from where Shrimati Joshi got
this wrong informafion, But I am de-
finitely of the view that we do not
want nationalisation of every petty
trade ang small merchandise that are
manufactureq in this country. I will
not agree to that.
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Then she referred to the nationli-
sation of non-Hindus. She made a
wrong translation of it. My party is
the only party which proclaims that
it does not believe in minorities. We
believe in the Indian nation; one na-
tion and one nation alone. My party
has often declareq that. I again dec-
lare here and now at the top of my
voice so that she may hear that for
me nationalisation only means Bhara-
tiyata. Every Indian who lives in this
lang is an Indian first and Indian last.
We do not recognise any minorities,
be it a linguistic minority. religious
minority, caste minority or any other
minority. We must have only ore
nation. That is the »nly considera-
tion that we must have; there should
be no other consideration in our coun-
try. And once we decide or make up
our mind not to recognise the most
fatal thing that we ever recognised,
the question of two nations in our
country, our country will grow and
become happier and happier as days
pass. That is the position that our
party has always taken, both here and
in the various State Assemblies. So,
there is absolutely no question of my
party being against nationalisation.

Then, since I am speaking on be-
half of the opposition, I would like
to say, and 1 am sure everyone on
this side of the House will join me
in my view, for God’s sake and for the
sake of the country and for your own
sake, do not utilise the Defence of
India Rules for running down the
opposition and for putting the opposi-
tion members behind the bars.
That is not the proper way of doing
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things. People have been arrested
and put behind the bars because they
happen to be Communists or mem-
bers belonging to Jan Sangh, Swatan-
tra, Praja Socialist or Socialist parties.
That is not the right way of dealing
with the Opposition.

It is our duty, our bounden duty,
to have ‘our own leader. It is our
duty to establish an opposition against
you which may succeed, which may
aspire to succeed, in having a leader
of its own. It is not for us to agree
to this proposal that there should be
one leader, just for the sake of Con-
gress party. It is not proper. There-
fore, to say that all those who do not
believe in the existence of one leader
and one leader alone are traitors.
This, in my opinion, is using rather
strong language, even if it is meant
for the opposition. That method of
approach ghould go.

Since the Deputy-Speaker is of
opinion that I should not take a long
time, I will finish my speech in an-
other five minutes. I will now turn
my attention to the foreign policy of
this government. The foreign policy
so far pursued by our Government
has not shown that we do really be-
lieve in non-alignment. Have we
believe in non-alignment? Or, are
we non-aligned? This question crops
up every now and then. We always
think in terms of friends. We cannot
afford to displease the Arabs because
we are in a way aligned with the
Arabs. So, we do not speak with
Israel. Otherwise, why can we not
recognise Israel? Why should we not
have diplomatic relations with Israel?
I cannot understand it. Then, when
it came to the question of the rape of
Hungary, we kept quiet. Are we non-
aligned then? When it came to the
rape of Tibet, we were non-aligned.
Did we act like that because we were
non-aligned or because the other
party was a goonda? When it came
to the question of Suez, although we
were in the Commonwealth, we
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jumpeq against Sir Anthony Eden.
Why did we do it? So, it is very
clear that there is no question of non-
alignment and it is only a question
of our yielding to pressures coming
from goondas whom we cannot con-
quer, whom we cannot threaten.
Tangiers was dear to us; Algiers was
dear to us; Morocco was dear to us;
all sorts of things were dear to us but
our own people living in Ceylon and
in Burma were not dear to us; our
-own people living in Indonesia were
not dear to us! The policy of vacilla-
1ot and throwing 'our own people at
the mercy of others must end. He is
a bad father who beats his own child;
if he is strong enough, he beats the
other.

Shri Tyagi: That is what you do.

Shri U. M. Trivedi: Two things re-
main for me to mention. They are
the Voice of America Deal and the
question of Air Exercises. Divergent
views have been expressed for reasons
‘best known. We have to stand on
our prestige when we have once
signed a paper. The hon Prime
Minister remembers that. In this very
Hbuse he mentioned when the Naga-
land Bill was there that he gave an
undertaking that he will name it
Nagaland. It was on thig single pro-
mise that it wag named Nagaland al-
though we all persisted and asked to
name :t Naga Pradesh or Naga Desh
but not Nagaland. But the hon.
Prime Minister said, “I gave the pro-
mise andi we will carry out that
promise.” The same promise of the
hon, Prime Minister comes on the
.question of plebiscite in Kashmir. If
that is so, what makes the hon. Prime
M:nister to back out from that posi-
tion when he had signed and initialled
the Voice of America agreement?
Right or wrong, it ig there and it
should remain for the prestige of the
-country. ... (Interruption). 1 know,
the Communist friends are also
-agreeable to this that the prestige of
the ccuntry must remain.
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On the question of air exercises we
are going to git as mere stools? We
will watch how the others fly. We
will enjoy the tamasha. But it is
possible that this tamasha may also
lead to your learning something.
There ig nothing wrong in learning
from people the art of flying well, the
art of defending our country, the art
of taking big risks in flying. We are
not well-equipped. We know that
we are not well equipped. We had
been sleeping over our defence and we
had alloweq things to drift. There-
fore when our country is faced by the
the present position created by the
Chinese monster and by the Pakistani
mischief-mongers, 1 should say that
we must be on the alert and should
act not in a vacillating manner but in
a manner befitting our country.

I should, therefore , say that a
mountain moving bulldozer is neces-
sary to scrap up and throw off the
dead mass of the monstrous govern-
ment which has gone out of gear and
is indeed a deadweight on the Indian
soil. Many mistakes have been com-
mitted by us and let ug not repeat
those mistakes. The first mistake that
we committed is willingness to leave
our affairs in a few faltering hands.
We have done wrong. The second
mistake is self-indulgence. That also
must stop. The third mistake is an
easy giving in to fear, timidity and
cowardice. The fourth mistake, which
many of us have committed, ig hero
worship. It should cease. The fifth
mistake is Dbelief and faith in the
friends of Pandit Jawaharlal Nehru,
like, Kairon, Abdulla and Patnaik.
These things should go. 1 should say,
let these things stay; the only thing is
that this Ministry must go.

Shri Khadilkar (Khed): Sir, at the
outset T must confess that I was dis-
appointed when I listened to the
speech of Acharya Kripalani when he
moved his motion regarding want of
confidence in the Council of Minis=
ters. A person of his standing in our
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public life who has spent the best part
of hig life in the company of Gandhi-
ji and  Pandit Nehru would, I
thought, devote at this juncture some
thought to the pressing problems that
are facing us and would not drag the
debate to the level of the market place.
It was expected of him because I feel
some fundamental thinking is called
for. If he had thrown some light from
a national angle on certain draw-
backg in the situation, it would have
been most welcome,

But what has he done? Unfortu-
nately he has succeeded in bringing
Tound together the most incompati-
ble, chaotic, mutually self-contra-
dicting elements together to agree to
a one-line motion. This feat of his
is comparable to the feat of our old
well-known Acharya Panini. As you
know perhaps, in order to impose a
certain discipline on Sanskrit gram-
mar and evolve a system, he lumped
together three divergent creatures,
swa, yuwa and maghawg in  his
famous sutra. Among these three
creatures there ig nothing common
and in order to impose some discipline,
they were lumped together so as to
evolve a system.

Unfortunately, there ara two
Acharyas sitting on the front benches
vf the Opposition. The ancient
Acharyas had some self-imposed dis-
cipline but Acharyas here are not
amenable to any discipline. That is
perhaps  their  highest quality.
He brought about the Swatantra,
Socialist, Sangh, the SSS. unity to
sponsor a motion and this House must
take very seriously what that motion
reflects or represents.

Shri J. B. Kripalani: National inte-
gration.

Shri Khadilkar: I will come to it
whether it is disintegration or integra-
tion. That motion reflects bitterness
and frustration of certain elements in
this country who are incapable of
keeping pace with the present revolu-
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tion and a change in society and in the
world. They are incapable of grasping
the fundamental change that is taking
place all around and in this country.
Therefore, they are viewing things
from a certain static angle.

The Grey Eminence, the High Priest

- of the Swatantra Party, Shri Rajaji,

has laid down certain policies which
were propounded in a clever manner
by their exponent, Shri Masani. His
speech wag very clever but equally
vicious. I am going to say why it is
vicious ang expose it. When I say
“Grey Eminence”, I would like to re-
find this House and particularly the
Jan Sangh friends that Grey Eminence
was a well-known Pontiff in Euro-
pean history who by his diplomacy
brought about chaog in Europe. That
is well known. Even now what is
Rajaji, the High Priest of the Swatan-
tra, preaching? What is common bet-
ween the Jan Sangh and the Swatan-
tra? I cannot mnderstand that. Only
the other day he has written about
Kashmir. We know his philosophy.
When the question of Pakistan had
not even taken shape, he gave shape
to Pakistan and to the division of this
country by persistent propaganda.
“Divide and get whatever you might
and rule over it.”

Regarding Kashmir he came out
with the statement, “Hand over Kash-
mir to some authority either under
joint control or under international
authority.” A secessionist by temper
he has advocated that. This House has
considered secessionist gactivity as
treason. I will not be surprised if,
God forbid, one day His Grey Emi-
nence gets hold of power in this
country, he would advocate some sort
of a secession of our territory to
appease our enemy at the border with-
out compunction. This is Rajaji with
whom these Jan Sangh people are
co-operating...... (Interruption).

Shri Yashpal Singh (Kairana): He is
not here,
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Mr. Deputy-Speaker: He ic refer-
ring to his Party.

Shri Khadilkar: I am surprised
what js common between those re-
publicang who represent social pro-
letariat in this country? What is com-
mon between them and Mr. Masani?
I am surprised what is common bet-
ween DMK who have their own
philoscphy and him?
is, I know some of them, young people
coming from the hill areas, have their
grievances. But why they have join-
ed handg in sponsoring a motion of
No-Confidence, 1 fail to understand.

Last, but not the least, I come to
Dr. Lohia, as I know him since 1934
with his German background. Because
he was brought up in Germany, he al-
ways stands on his head when he thinks
about the problems. Perhaps, when
he was studying in Germany, the
faszist philosophy was rising and cer-
tain traits are still lingering in his
philcsophy that his followers should
guard against. He calls it  grass-
root socialism. 1 expected, at least in
the question 'of propagating socialism
he will not make, as he has pro-
pounded again and again, any oppbor-
tunist alliances with Opposition or
with any other group.

Now, I would like to come to Mr
Mssani. He has challenged the very
fundamentals of our national policy.
I am not worried about petty griev-
ances voiced here and there.
Acharya Kripalani is repeating his
arguments, as we know, time and
again in this House, which in his old-
age perhapg is permissible.

As far as others are concerned,
they are also ventilating their griev-
ances. But Mr. Masani has develop-
ed a consistent philosophy and placed
it before the House in not go a suttle
manner advising our party, “Beware,
you and the country are likely to
surrender your power and go out of
office, unless you take lessons from
me”. What are those lessons? “You
isolate your leader and find out a
new leader who will be amenable to
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Swatantra philosophy and rule the
country”. While playing this game,
when he is advocating it, he is trying
to be very very clever without giving
any offence. And what he challeng-
ed? He challenged the fundamentals
of our foreign policy. He challeng-
ed the fundamentals of our economic
policy. I would appeal to this House
that it is not a question of a formal
vote on this occasion; it is not a ques-
tion 'of negation of No-Confidence
motion. I want this House to register
a positive reaffirmation of their faith
in the fundamentalg of the policy of
the leadership that has guided this
country during the last 16 years.
When I say this I say it with full con-
fidence. These people stalwarts, sitting
in the Opposition, have forgotten one
thing that during the course of the
struggle for freedom, it was not sim-
ply the urge to drive out foreign
power. Behind that urge for freedom
was a vigorous urge for social free-
dom, a radical social change. This
fact was recognised by the leaderg in
our couniry. So many countries have
failed in this. They failed to accom-
modate that social urge within the
political framework and, therefore,
they have several difficulties—changes
of Government. The credit for realis-
ing necessity goes to this Govern-
ment. Those who are dispassionate
students of history, while analysing
the gocial forces behing it will admit
that thiz Government has successfully
contained this social urge within a
democratic framework and made de-
mocracy a viable thing. That has
stabilised here. I say it with greater
confidence. Whatever the embittered
souls might say, the people, the res-
ponsible heads of the Governments in
the- West and the responsible press
there recognise that all of the coun-
tries that have been freed, India is 2
viable and gtable democracy. And,
therefore, the Soviet Union as well as
the Kennedy’s Administration have
come with massive aid not only for
the sake of defence but at the same
time to build up our economy. This
aspect must be clearly understood.
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Then, they argue that non-align-
ment has failed. Why? It is be-
cause China has attacked India. What
a funny argument! They say, Pandit
Nehru said again and again, and right-
ly said, it is not an attack of commu-
nism; it jg an attack of China’s present
leadership, their expansionism and
they consider isolating communism
from this attack is something quite
wrong. Mr. Masani argued that we
must take shelter like Turkey, like
Pakistan and like Iran under the pro-
tection of the west. What countries to
compare! I would like to advise him
to read the recent survey made by an
Independent Economist regarding
Turkey. Turkey is protected with
military might but that economist has
observed that two-thirds of the
national income is swallowed up by
that machine and Turkey could not
make any significant dvance, Does he
want to recommend this course to us?
Does the Acharya who has followed
Gandhi want to recommend this course
to this country? So far as non-align-
ment is concerned, I am proud to say,
whatever our Prime Minister pleaded
for the last 15 years is bearing fruit.

Now, recently, a certain understand-
ing between two super powers has
been reached. Somebody might say,
what significance it has to us? They
do not realise that because of this un-
derstanding, all the under-developed
countries of the world are going to
benefit. There can be a certain
amount of assurance of peace: China
feels that in this under-developed
region there is the same old revolu-
tionary urge which had its romantic
appeal or edge. China is mistaken.
The Soviet Union has realised that
there is a greater hunger for develop-
ment in this part of the world. The
people have greater hunger for
social justice and greater hunger for
economic and other advance and cer-
tain stability. They want to attain
stability. China wants to attack it
and in this conflict when the ‘Soviet
Union and America have come to
some understanding on this problem,
we are assured, because of the lessen-

857 (Ai) LSD—7

SRAVANA 29, 1885 (SAKA) of No-Confidence 1566

in the Council

of Ministers
ing of tension in this region, we can
think of building up of our democracy
in peace according to our thinking,
according to our national genius.
This is a prospect it has opened. But
who was the sponsor of the original
rmotion? India was the sponsor in
the United Nations. Short memories
here on that side may not like to
admit or remember this. I say with
pride, it is we who sponsored it. We
persisted in it. We were ridiculed in
this House for this and still I can draw
comfort in this thought that two big
powerg have come together and they
have come together with the view
that the problems cannot be solved
basic conflict cannot be resolved with
the military might but will have to be
solved by some other method in
‘Europe.

Then, they argue about the Voice
ol America deal or air exercises. Do
they realise what they are saying? I
would like to appeal to Acharyaji,
“In this country do you want to in-
tensify cold war?” We fought for
the evasing of tension in Europe and
the stalwarts here Acharyajis, are
pleading, “Oh, do whatever you like.
It does not matter whether it brings
cold war on our border.” What Is
wrong in it, they say.

14 hrs.

But ,while you make that agree-
ment, we must be very cautious that
no ground is given even to our oppo-
nent to say that you are creating new
tensions. This will not lead to any
solution of the problem. What is
the problem facing us? It is being
said here on thig side ‘Oh, you have
been defeated because they want to
build up a certain psychology of help-
lessness angd defeat in this country.’
Do they realise that in sqme small
corner of our country the army might
have suffered a little reverse? Does
it constitute a defeat? Do you want
to build up a psychological defeat in
this cauntry or do you want
to stand on strength because in the
final analysis, we must understand
very clearly that the problem of
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border conflict with China is not
going to be solved by military might?
We must be prepared; we cannot take
chances. Equally important is the
diplomatic front. Diplomatic front is
a part of defence that must be under-
stood and I am confident that one of
these days, China will have to come
round and discuss and ultimately we
will have to sit together and solve
this problem. On the border—if we
go to war or China goes to war—
China is not possibly in a position to
go to war because we are streng-
thened by help from all the friendly
countries, particularly America and
Soviet Union, China knows it fully
well.

Therefore, the perspective must be
very clear. Those who shout about
defence should understand the problem
that we are facing to-day—problem of
economic crisis, problem of shortages
—which is the result of the Chinese
aggression. I do not think that Shri
Morarji Desai was very happy when
he presented his buget. When he puts
such a big burden is he not conscious
that we are spending nearly Rs. 900
crores on defence?

Shri J. B. Kripalani: He looked
very happy.

Shri Khadilkar: These considera-
tions are bound to come up; disloca-
tion in the economy is bound to take
place. Let this House realise that
they are clamouring for defence
builg up, they must realise that the
defence and military machine some-
times eat up the whole economy and
undermine democracy. Am 1 wrong
if I accuse these people that they are
bent on undermining democracy in
this country and that it is their pur-
pose in moving thig Motion of No-
Confidence?

Therefore, when I say the defence
must be looked at in a proper prespec-
tive, the diplomey is also part of de-
fence, without fear or contradiction I
can say then with faith that the policy
of non-alignment—non-involvement—
pursued during the last sixteen years
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has borne fruit. To-day, we can say
that we have the whole world on our
side, Just as Hitler in the last war had
to face in an isolated manner, the
democratic might of the world, China
is in the same predicament. India being
a democratic nation, the socialist coun-
tries are behind us standing should-
er to shoulder and defending us and
our freedom. This aspect, if we take
into consideration, I am sure, every
Member will realise that there is no
weakness. But, the weakness is being
generated by those taking advantage
of our peculiar position created by the
Chinese aggression and certain defi-
ciencies in our economy. They want
to build up a psychological demorali-
sation and defeat and helplessness:
Shri Masani quietly would say ‘Look
here, your own Leader has let you
down. Leave the economy in the hands
of Free Enterprise; remove all con-
trols and the Free Enterprise magnates
will have the super-control over the
economy.” Then Shri Masani will be
very happy. He depicted a picture. It
will be a paradise. There won’t be
shortages; there won’t be any price
rise or anything of the sort. We must
be aware that this philosophy of Free
Enterprise  has been  discarded
as a bankrupt doctrine in the West
even by the Anglo-Americans. This
dotrine he is propounding here because
he has built wp a grand alliance of
reaction in this country. For the first
time, I am very happy that the reac-
tion has come together under one ban-
ner and they have got a blessing of
Grey Eminence or the high priest of
Swatantra Party, Shri Rajaji. There-
fore they could propagate with some
prestige in this country. I  would,
therefore, plead and humbly plead that
every Member of this House, whether
he belongs to this side or that side,
should decide about one thing whether
he agrees with Shri Masani’s philoso-
phy which is incorporated in their
party manifesto ‘Just abolish the
Planning Commission’, and every-
thing would be alright. Remem-
ber this. Do you believe that the
Planning Commission should go? Do
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you believe that the destiny of this
country should be left to the ex-rulers,
a few landlords and ex-princelings and
magnates who have the monopoly con-
trol? If you believe like that you are
free to vote with the motion moved
by Acharya Kripalani, Because,
Acharya Kripalani has no coherent
thinking. The thinking has been done
taking adventage of the disunity, by
Mr. Masani, and in a wise manner and
statesmanlike manner advising the Con-
gressmen and the people to follow him.
If we have no faith in the basic policy
you can go with him. I would like, let
there be a free vote, it does not mat-
ter, no whip. Let us reaffirm our faith;
it is not a negative vote; I want a posi-
tive vote in the policy that we have
pursued, the policy of gradual econo-
mic development, containing the social
urges for freedom and social justice
and stability that we aspire to have
internally and externally, the friend-
ship with all nations.

One or two more points I will touch
and I will finish. The word ‘corrup-
tion’ is bandied about. I know there
is corruption. But hag any one from
the opposition,—particularly I would
request Acharya Kripalanj who has
moved with Gandhiji—applied his mind
to this? This is a social evil, particu-
larly in the post-war era. In a demo-
cratic set-up, in the early stages of a
democracy, certain corruption creeps in
We faced the problem of integration by
calling a conference and evolving a
certain code. Why not apply your mind
to face this evil of corruption in a
similar fashion on a national level?
Why do you want to bandy about
words and carry on a character assas-
sination, knowing full well that when
you throw that word you create a cer-
tain demoralisation in the country?
And in the same breath you say that
you want to fight the Chinese. You
want to be very brave and you think
the present Government is not equal-
ly brave. This is a problem which you
must face, which I must face, boldly.

There is another question. He refer-
red to it and therefore I have to say a
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word about it. He referred to the
Kamaraj plan and he said, “You are
placing party before Government”. 1
would like to have particularly the re-
action of Acharya Kripalanj to this.
Is it not in keeping with the line of
the nationa] struggle and the teachings
of Gandhiji? What is wrong there?
Certain values we want to restore to
our public life, and a supreme effort
is made to restore those values to the
party and to the Government. What is
wrong in it? Is it an attempt to place
party before Government? I would
like to appeal to those who are sitting
on this side to give a patient thought
to this aspect of the problem when
they want to ridicule the jdea,

In conclusion I would like to say
one word and then I will finish. Look-
ing to the whole aspect, the one thing
that has happened in this country is
that an awareness of revolution has
been shown throughout this period by
Pandit Nehru. It is not a question that
he is the leader of the party; he is much
more than that, and therefore I say
this. He has before him a certain
world vision. We are not isolated.
And therefore, when we were attack-
ed by the Chinese, if he had raised
the cry, as some people on this side
would have liked, “Oh, it is an attack
of Communists” and raised an anti-
communist front on this side, would it
have been possible for the non-align-
ed countries to rally round us; would
it have been possible for the Soviet
Union to come forward with a mas-
sive aid to us? If we take this aspect
of the problem into consideration, I
feel that this bogey that has been
raised is a bogey just to hoodwink
the people.

Therefore, in conclusion I would
plead that what we are debating today
is very significant. There are possi-
bilities of committing mistakes. I do
not say the Government has not com-
mitted mistakes. That would be
wrong and dishonest on my part
Government has committed mistakes.
A certain dynamism in our planning
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is lost; it has got warped up. We have
to correct it. And if we do not cor-
rect it, it is just possible that it will
go in the wrong direction. These are
things which have to be taken very
seriously; but when a challenge comes
to the fundamentals we must re-
affirm our faith and dedicate ourselves
not only just for defence in a vague
term but we should dedicate oursel-
ves to the fundamentals, the funda-
mental policy which has stabilised
our country in ths part of the world.

One last word. Mr. Masani referred
to the rupee.

Mr. Deputy-Speaker: There are
too many “last words”!

Shri Khadilkar: He said that the
rupee is falling. I just want to give
him, and this House, an information.
While in U.S.A. I happened to discuss
the problem of the rupee and our ex-
ternal currency question with some
people, and one of the biggest bank
executives told me, “Look here, so far
as the Indian currency is concerned, it
is a soundest currency”. And what
does it indicate? He told me in con-
fidence. .....

An Hon. Member:
confidence,

Don't break the

Shri Khadilkar: Just listen. He said,
“The currency quotation in the black
market is a positive indicator of its
soundness, and the rupees stands very
high in this if you just look beyond
the Mediterranean.”!

Sir, with these words I thank you for
the opportunity given to me.

14.13 hrs.
RE: MOTION FOR ADJOURNMENT
Mr. ‘Deputy-Speaker: Shri Anthony.

Shri §. M. Banerjee (Kanpur): You
said, Sir, that you would give your
ruling regarding the adjournment
motion on the point of order.
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Shri Nambiar (Tiruchirapalli): On
the Bombay strike.

Mr. Deputy-Speaker: I reserved my
ruling on the point of order raised by
Shri Banerjee and Shri Daji. I have
gone into the remarks made by the
hon. Speaker, In fact, the Speaker has
confirmed my ruling disallowing the
adjournment motion, There is no
such assurance given as Shri Daji
pointed out. In fact, he has stated that
facts should be elicited, and then there
is the no-confidence motion, the point
can be raised here and the reply may
be given by the Government, then, if
not satisfied, an adjournment motion
may be raised. That js for the future.
Therefore, I hold that there is no point
of order. We wil] proceed with the
discussion.

Shri S. M. Banerjee: Sir, have you
seen the proceedings?

Mr. Deputy-Speaker: Yes, I have got
it here.

Shri Anthony.

14.14 hrs.

MOTION OF NO-CONFIDENCE IN
THE COUNCIL OF MINISTERS—
contd.

Shri Frank Anthomy (Nominated—
Anglo-Indians): Mr. Deputy-Speaker,
Sir, this first ever no-confidence motion
undoubtedly is a significant occasion.
Very respectfully I would like to
postulate some basic premises, because
I believe they are necessary if we are
to see this debate in perspective,

Many of the things we do on both
sides of the House are the result of
certain compulsive contradictions in
our political life. This very no-confi-
dence motion is a reflection of that
contradiction. Not even the most dele-
rious mad hatters can think—and the
opposition know it—that it can lead
logically, as it should or it might, to
an alternative Government or to the
exit of this Government. One of the
weaknesses of our parliamentary life
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has been the absence not only of an
alternative democratic party but the
absence of a reasonably strong oppo-
sition. A virtual one-party system
such as we have had produces inevi-
tably trends not only towards a mono-
lithic political structure but to some
of the unhealthy features of totalita-
rian rule. Because of that, virtually an
irremovable ruling party, the longer
it rules inevitably it suffers increasing-
ly from power drunkenness with all
its accompanying evils,—arrogance,
complacency, an increasing indiffer-
ence to a sense of duty and of work
and, above all, to an increasing vested
interest in the spoils of office, with the
accompaniment of party faction, intri-
gue and blatant corruption,

Shri Dasappa (Bangalore): How is
it irremovable? You are at perfect
liberty to remove it.

Shri Frank Anthony: Virtually, I
say. That is one of the contradictions
of our political life, I can reassure my
frienq who has just got up that I am
not blaming him, I am not blaming
his Government, I am not blaming his
party. I say this that whatever has
happened is a reflection of the contra-
dictions in our political life. No one
is solely to blame. These contradic-
tions are a legacy of history. They are
more a legacy of these contradictions
as I have said in our political life. A
complementary weakness, I say a
complementary weakness, has been a
weak, a splintered opposition. Most
of the groups on this side hardly de-
serve the name of groups. They are
more political shavings, That also is
a legacy of history. That also is a
reflection of the compulsions of our
political life. I want the House to
try to understand it. There are so
many compulsions, the vast size of the
country and not least, a predominant-
ly illiterate electorate unable to ap-
preciate even remotely basic economic
and political issues. Because of that
voting is cast very inevitably along
regional, parochial, communa] and
caste lines. These are the divisive com-
pulsions which are inherent in our
political life in the country. (Inter-

SRAVANA 29, 1885 (SAKA) of No-Confidence 1574

in the Council of Ministers

internal
function

ruption) Oh, you have an
sabotage party allowed to
here.

Shri Inderjit Gupta: It is safer to
be nominated. Shri Anthony has
never had the experience of an
election.

Shri C. K. Bhattacharya: How does
Shri Anthony know what happens in a
General election?

Shri Frank Anthony: It is not neces-
sary so far as the elective character is
concerned, but my friend may have a
certain elective capacity as a frog in
the well. In my own humble way I
possess 90 per cent representative
capacity. What I represent is more
than what he will ever represent in
several incarnations. And that is why
I am able, although nominated, to sit
in the front bench of the opposition
and to say what my friend would
never and in so many incarnations
dare to say.

Shri C. K. Bhattacharya: I admit I
am not the master of inventions as
Shri Anthony is.

Shrimati Renu Chakravartty (Bar-
rackpore): Fight the election and see
what happens to you.

Shri Frank Anthony: I have limited
time. I am more than capable of reply-
ing to it.

Mr. Deputy-Speaker: Order, order.
Let there be no disturbance.

Shri J. B. Kripalani: Our constitu-
tion allows this nomination, There-
fore he has as much right to say what
he has to say.

Shri Frank Anthony: My constitu-
ency is unique because I have to cover
every nook and corner of this coun-
try, much more than them. I know
what is happening in the country.
Why does this Independent Parlia-
mentary Group not support this no-
confidence motion? Because, we felt
that in the face of these dangers, not
only external but internal for the
survival of democracy, it is necessary
to take a balanced and an objective
view, And I am endeavouring to do
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that. And I say this, that whatever
the weaknesses and shortcomings of
the congress party may be today,
whatever they might have been, the
congress party has stood between the
country and chaos. I say that. I say
that the congress party has in the
tempestuous critical post-independence
period...... (Interruptions) May 1
have this barracking a little less, Sir?
They can have g little more barrack-
ing when I come to them, As I was
saying, in this tempestuous post-in-
dependence period, with all its short-
comings, the congress party has given
to the country democratic continuity.
It has given to the country political
coherence. I admit it. And today, Sir,
one of the greatest dangers to the
country—this I say very respectfully
—to the country, is this. One of the
greatest internal dangers to the survi-
val of our democracy and to our
unity has been caused by the new
compulsive lobbies of regionalism,
casteism and communalism in a new
and different form, These are the new
compulsions. And I say this with great
respect to my socialist friends of dif-
ferent shades on this side. Different
variants of socialism are not going to
make any real appeal to an electorate
which is predominantly illiterate be-
cause whatever thunder you may have
had, has at least from the doctrinal
point of view been stolen by the rul-
ing party. And I do not want to pay
any special tribute to the Swatantra
party, I believe that regional parties,
communal parties are not going tc
make any contribution to the growth
of healthy parliamentary iraditions.
And 1 say this. People may not agree
with me, They may call the Swatan-
tra by all kinds of names, conscrva-
tists, rightists, ultra-rightists. But 1
say this. For the first time during
independence this party has marked—
I am not likely to join them—this
party has marked the emergence if
not of an alternative democratic party
at least of a party which provides
some fundamental democratic con-
trast, maybe, complete democratic
contrast, and it is necessary that you

.
AUGUST 20, 1963 of No-Confidence in the 1576

Council of Ministers

must have some kind of a democratic
contrast if there is going to be any
kind of health in our parliamentary
democracy. When Shri Khadilkar talk.
ed—I don’t say it was in bad taste, I
think it was a little gratuitous—about
ex-princes, and so forth. But I want
to say this to my friends in the ruling
party. Do not apply any unnecessary
political unctions to our soul. What I
say is this, Whatever contradictions
you find in the splinter groups on this
side, the same contradictions in much
larger numerical measure are reflect-
ed in the congress party. The congress
party today has in its political and
economic content people who are spi-
ritually, economically and politically
a kin with all the elements on this side.
There are more princes, more mil-
lionaires in the congress party than in
the whole of the opposition. There are
more revivalists, more communalists
in the congress party than in all the
communal reactionary parties in this
side, And I think that privately many
of the congress members wil]l agree
with me that there are certainly more
hypocrites, certainly more self-righte-
ous prigs. (Interruption). Let me re-
peat that here. There are certainly
more hypocrites. There are certainly
more self-righteous prigs, certainly
more would be political sanyasis among
the congress than an this side.
(Laughter). That may be a laughing
matter, but the next is a serious mat-
ter. In the context of the emergency,
charged with infinite danger to the
country, with an infinite potential for
internal treachery and sabotage, there
are more communistic, more crypto-
communists, more fellow-travellers in
the congress party than on this side of
the House,

Sir, I say this, and I am trying to
strike a balance. What is the gcod of
abus’ng the government the whole
time? I don’t say that Government
does not require to be censured. It
ought to be censureq every day, day
in and day out till it shows an increas-
ing response to the needs of the peo-
ple. But it is a barren occupation
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abusing the government. Let us ask
ourselves this question. Who is pre-
pared on both sides of the house to
pay the price of real unity in the face
of an emergency? Who is prepared
to stop grinding his own  pelitical
axe? Who is prepared to stop collect-
ing for a little while-his own grist for
hig own political mill—grist which may
grit the country apart? I say this, Sir,
and I repeat it that, today, India is the
sole surviving bastion of democracy
in Asia because of the congress party
with all its weaknesses. I hope the
Prime Minister would not take it
amiss, but I say this that with all his
contradictions, with all his wvascilla-
tions, and with great respect to him,
with all his political ambivalences he
is the symbol, the talisman of political
unity in the country.

What is the good of our questioning
something which is axiomatic? He
alone has the necessary image in the
public mind to evoke and to activate
that unity..

Sir, there was also another reason
why we did not support this no-confi-
dence motion. I certainly an not pre-
pared to accept the sweeping asser-
tions because it stems from malice or
ignorance to say that the congress
party has done nothing for the coun-
try. I am one of those who believe
that whatever you call it, whether it
is underdeveloped economy or deve-
loped economy planning is absolutely
essential if we are going to make any
kind of economic progress.

I agree wholeheartedly that we must
have a strong and increasingly strong
industrial base, Because I believe in-
evitably that if at any time we are to
break through this vicious inhibiting
economic circle which inhibits all
under-developed economies, it will
only be a projection from that indus-
trial base, I do not agree with my
hon. friend Acharya Kripalani who
would appear to want us to continue
with a bullock-cart economy.

And I say this that I am not going
to canvass the achievements of the
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Congress Party. They have got much
more time and many more speakers,
but I say this, Let us look briefly at
some of the things.

Even in agriculture—my hon, friend
Shri S. K. Patil is not here; he is rather
in the doldrums today—there has been
a measure of progress, But it is my
estimate that there has been some fai-
lure. And what have been the rea-
sons for the failure of, and lack of pro-
gress in, agriculture? I put it down to
two reasons, lack of adequate funds
and the greater reason the failure of
the State administrations, I do not
want to say anything too much about
that. I am not indicting them person-
ally, but I say that the failures of the
Plan, the failures in health, the fai-
lures on education, the failures on
agriculture have been the failures pre-
dominantly of the State administra-
tions, And I say this also that other
parties and powers in the States
would not have done much better if
they would have done anything bet-
ter. The failure of the State Govern-
ments has been the failure of region-
alism, The failure of the State Gov-
ernments has been the failure of de-
centralisation in the context of a pre-
dominantly illiterate electorate, That
is my thesis. And I join issue with
the Prime Minister here. We are
largely a politically immature people,
even our leaders; we are a people
who lack practical political sense. Be-
cause somebody has passed a slogan
down to us from the past, we are re-
peating it in a parrot-like fashion—
A democracy at the grass-roots, de-
mocratic decentralisation. I also accept
it as a principle, as a basic principle,
but surely the first postulate of the
success of democracy at the grass-
roots is a minimum of education, Sure-
ly, it is axiomatic that a proliferation
of power by people who are illite-
rate or semi-illiterate must mean a
corresponding proliferation of ineffi-
ciency, malpractice and above all,
corruption. Do we not see it around
us every day? What has happened?
The lower the rung of the administra~
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tion, the greater the maladministra-
tion, and the greater the corruption.
Take the municipal level, Whether
they are the PSP or the Congress, or
the Jan Sangh people, do we not find
people relatively more inefficient and
relatively more corrupt? We find that
there is a hierarchy, a hierarchy of effi-
ciency or lack of it. I believe that at
the Centre there has been more effi-
ciency relatively than in the States,
that in the States, there has been re-
latively more efficiency and less cor-
ruption than at the municipal level,
and I believe that even the municipal
level will show that they are less in-
efficient and less corrupt than when
the panchayats begin really to func-
tion. That, Sir, is my reading of the
position.

And may I say with great respect,—
and I say, with great respect,—the
House furnishes an example of what
is happening? When this House be-
comes more representative of this
predominantly illiterate electorate
with more and more illiterates or
semi-illiterates coming into this
House, then inevitably, inexorably,
parliamentary standards and parlia-
mentary traditions, and ordinary par-
liamentary decorum will deteriorate.

Shri Tyagi: 1 protest.

Shri Frank Anthomy: That is when
they come. They have not come yet.
As regards who have come, I would
not say anything. But when they come,
we can expect that.

And I say this. Who is prepared to
pay this price among the parties on
both sides to call a halt to democratic
decentralisation, to so-called demo-
cracy at the gross-roots, unless you
have the pre-requisite, the prerequisite
of a minimum of education? Nobody
is prepared to pay the price either on
this side or on that side. Who is pre-
pared to pay the price, to face one of
the greatest dangers to everything that
we are doing in this country, namely
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the population explosion? As some-
body has correctly said, everything
we do will be completely overtaken
by this. We may call not Acharya
Kripalani and his cohorts, but may
call all the archangels from heaven
to run this country, but even what
they do will be completely overtaken
by this runaway population, The »ro-
blem is: How are we to control it?
There is no way unless we pay the
price, Is my hon. friend prepared to
pay the price? This kind of family
planning which is peripheral, is bound
to be utterly and completely ineffec-
tive. Are we prepared to pay the
price that Japan paid? Are we prepar-
ed to do that? Is my hon. freind pre-
pared to get up now and say ‘Yes, I
shall endorse legislation to legalise
abortion? That was the only way by
which Japan was able to control that
population explosion which was not
half as powerful as ours. We will
have to pay, if we are going to face
this danger, a greater price. We will
have to go in almost for mass sterili-
zation. 1 am postulating basic issues.
Who is prepared to pay this price?
Everything we do will be overtaken
by this run-away explosion. The last
ten years have seen a 2} per cent in-
crease in population. Ten years be-
fore, it was 1 per cent. Everything we
do will be overtaken by this.

Then, I have something to do with
labour and I am a practising lawyer.
And T say this that so far as labour
conditions are concerned the Congress
Party has a not negligible record. And
I believe this that in the social sphere
the Congress Party has a proud re-
cord, because it has struck and struck
repeatedly at what I have described
elsewhere as medieval mummeries,
obscuramtist taboos that were throt-
tling an essentially fine philosophy,
and throttling the country, You have
had these blows struck for emancipa-
tion of Hindu womanhood—a whole
lot of other progressive forward look-

ing, revolutionary legislative wmeas-
sures.
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When I come to Communists, may I

Mr. Deputy-Speaker: Your time is
up.

Shri Framk Anthony: I would ask
you to give me five minutes more. I
will take only five minutes.

Shri Indrajit Gupta (Calcutta South
West): Please give him some more
time.

Mr. Deputy-Speaker: I will give you
five minutes more.

Shri Frank Anthony: Sir, the great-
est single reason why my group did
not support this was that we are fac-
ing the greatest ever threat to the
surviva] of democracy in this country.
I say that there is only one group,
one Party, in the country that is in
favour of national demoralisation;
there can only be one group that can
be in favour of sabotaging our defence,
our industrial and our economic
efforts, I do not want to name the
group.

Sir, Chinese aggression has placed
on us an inescapable burden. We have
an immediate defence burden, How are
we to meet this defence burden, may-
be by rationalising taxation? But we
have to meet that. Today taxation is
mot only harsh, it is often of unendur-
able nature at all levels. At a
certain level the incidence of
taxation is the highest in the
world, 1 think that the Finance Min-
ister has been extremely unimagina-
tive, to say the least, to have extended
some of the measures to people below
the sub-marginal level. That is by the
way, What I am trying to make out
is that these conditions are a devil-
sent opportunity, a Communist-sent
opportunity for them to practise their
favourite technique—confuse and
demoralise our people—because cven
if the Chinese do not attack, the very
least they will do is to demonstrate to
pretend to aggress so that the resour-
ces which we would have expanded
our development economically and
industrially will have to be diverted.
But yet we must progress to a mini-
mum at least in the economic and in-

SRAVANA 29, 1885 (SAKA) of No-Confidence 1582

in the Council of Ministers

dustrial fields. Otherwise we can
never attempt to catch up with the
population exrplosion, We can never
attempt to have any kind of a self-
generating economy. And that is pre-
cisely what the Communists outside
and inside want., They do not want us.
to develop either our defence or in-
dustry or our economy. And I say this
with great respect to the democratic-
opposition: Are you going to succumb-
to the temptation of playing politics?
I know politics is a continuous exer—
cise in vote catching. But in the face
of this emergency are you going to
play politics? Are you going to fall’
into the trap of the Communists of
calculated sabotage of our defence and
economic efforts in this country? That
is what you will be doing. I am not
suggesting for one moment that the-
Opposition should sit quiet and ac-
quiesce in all the sins of commission
and omission of the Government.
Not by any means, Let there be un-
remitting, unrelenting pressure on ihe
Government.

I wanted to take the priorities.
What are the priorities? I will deal
with three. I say this: however much.
you may rationalise it, however much
you may seek to qualify it, people:
today, by and large, will have to pay
heavy taxes. Next the people are gasp-
ing for breath under an increasing
pall of suffocating corruption, That,
today, is our greatest problem. How
do we face it? It is a challenge to
both sides. How do we face this chal-
lenge. What is the fountainhead of
corruption? I say the fountainhead
of all corruption in this country is,
first, the organised political parties
and, second, the politicians, All power
is vested in the politicians. They are
the focus of all power. They are the
focus of all interference with the ad-
ministration. The compulsions to pri-
vate corruption are tremendous, How
can a politician on a paltry salary
maintain two homes? How can he
fight exorbitantly expensive elections
every five years? The compulsions 1%
private corruption are tremendous.
But what has rotted the very founda-
tions of our political life has been"
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jegalised  bribery—donations from
businessmen and business houses. That
ts what has rotted our whole political
life at its very foundations.

Shri Tyagi: Right.

Shri Frank Anthony: Are my hon.
friends on the other side prepared to
pay the price? Are they prepared to
say ‘no donations from business
houses’? The Serajuddin affair is only
a microscopic symptom of this deep-
seated disease. The coffers of all par-
t'es—Congress, Communist—are open
to contributions from all anti-social
elements in this country, When these
elements want to buy immunity, when
they want to buy strength, they make
contributions to the coffers of all par-
ties.

Shri J. B. Kripalani: Opposition
Jparties were against it.

Shri Frank Anthony: If you do not
Yan it, at least subject to audit the
funds of all parties, make them npen
to public scrutiny. That is how you
control corruption, organised corrup-
tion at its very source.

Shri Tyagi: Agreed.

Shri Frank Anthony: You will have
to control the corrupt instruments.
Who is prepared to pay the price? Are
you prepared? The Congress Party
has done it privately. It has been little
more than a joke. But are you pre-
pared by legislation to require every
person in every public body, from
Parliament down to the Panchayat, to
declare his assets, not only his assets,
but the assets of his first degree re-
latives—father, mother, son, daughter,
yes, sons-in-law, because, 1 say with
great respect, that the Hindu joint
family is a built-in conduit for siphon-
ing away ill-gotten gains? Are you
prepared to do it? Are you prepared
to extend the Prevention of Corruption
Act to public men, to make section
5(3) applicable to every man in every
-public body? That is, that the posses-
:sion of disproportionate means to in-
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come raises an absolute presumption

of guilt against you. Are you prepared
to amend section 6 of the Prevention
of Corruntion Act so that no sanction
of any Government will be required,
so that you do not have the ironically
stupid position of a corrupt Chief
Minister having to sanction his own
prosecution?

Finally—I am sorry the Prime Min-
ister has left the House—I say it is a
challenge to all of us. This is the great-
est testing time, It is a challenge to
every Indian. It is a challenge to the
Opposition parties to play less of
politics and have the capacity for
greater statesmanship. It is a chal-
lenge to the Congress Party. It is a
challenge to the Government. No half
measures, no white-washing, none of
these hole and corner inquiries where
you suppress the truth—none of all
that. The situation requires drastic
methods.

May 1 say in passing that this latest
Congress decision—it is your own
decision—of transferring people from
one wing to another will, to my mind,
mean nothing? It may mean more loss
than profit. Some good Ministers may
be transferred to the organisational
wing, but the greater danger is that
people who have built up a corrupt
image—Chief Ministers and others—
an utterly corrupt image in the public
mind, will be transferred from the
ministerial to the organisational wing.
They will carry all their corruption,
all their taint, into the organisational
wing of the Congress Party.

I say this finally to the Prime Minis-
ter. To him has been remitted abso-
lute power. To that extent, his respon-
sibility is absolute; in one sense, it is
staggering, I do not know; I have a
feeling that he faces the challenges
of his own nature, the contradictions
of Jawaharlal Nehru. His ultrademo-
cratic sensitivity may make him vacil-
late when he has to be ruthless; his
exaggerated sense of loyalty to his
colleagues may make him connive and
condone where he has to decapitate.
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I can only conclude on a prayer. If
he falters, history may well record
that he destroyed not only his own
party, he destroyed not only demo-
cracy in India, but—if he falters—his-
tory may well record that he destroy-
ed democracy in Asia, Let me con-
clude on a prayer and say—I believe
it will be echoed by a number of In-
dians—that God may give him the
strength, the determination and, aye,
the ruthlessness to sweep clean be-
cause that alone is the way to demo-
cratic survival.

Shri N. Sreekantan Nair (Quilon):
I would like to know as an ordlinary
Member of this House whether Shri
Anthony was supporting the motion
or opposing it,

Mr. Deputy-Speaker: You may
draw your own conclusions.

Shri Morarka (Jhunjhunu): Sir, one
would have thought that this motion
of no-confidence would be supported
with facts and arguments relating to
the period after the last general elec-
tions. In the last general elections,
this Government secured a vote of
confidence of the people—not only
from the Opposition in this House.
The policies and programmes of this
Government pursued till then have
been approved and this Government
has been installed in office again.

14.41 hrs.

[SHR THIRUMALA RAO in the Chair]

The hon, Member, Shri M. R.
Masani. referred yesterday to the
defect in planning and said that he
did not believe in planning. Acharya
Kripalani said that the plans are de-
fectively drawn and more defectively
executed. Shri Masani, while agreeing
‘100 per cent’ with the policy of socia-
lism, did not believe in the theory of
planning, But in modern times, the
theory of planning and the theory of
socialism cannot be divorced. I wish
to quote a person who is not a Rus-
sian economist, but a professor who is
an authority on planning and in whom
at least Shri Masani should have full
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confidence. I am quoting what Prof.
Galbraith said in this connection.

Shrimati Renu Chakravartty: He
does not believe in Galbraith; he
believes in Dulles.

Shri Morarka: Prof. Galbraith has
said:

“The theory of planning origi-
nated in close alliance with the
theory of socialism—one of the
reasons, more than incidentally,
why the word planning was so
long regarded in non-socialist
quarters with uneasiness. Socia-
list theory by its nature placed
great emphasis on public owner-
ship of natural resources and capi-
tal plant, and, subject to political
exigencies, of land. This was
deemed necessary to prevent ex-
ploitation, insure social justice and
insure also that political power
would not be arrogated by the
owners of capital.”

Sir, Acharya Kripalani and other
Members of the Opposition talked of
the achievements of this Government.
What this Government has achieved is
not a matter of opinion nor a matter
of argument, It is, I submit, a matter
of fact, the evidence of which is visible
in every nook and corner of this coun-
try and on the face of every citizen
of this nation. In spite of great diffi-
culties, such as the ever-growing
population, the vagaries of the mon-
soon, the Pakistan problem and last,
but not least, the Chinese attack. we
have some achievements, in the eco-
nomic field to our credit, Our agri-
cultural production has increased by
50 per cent.; our industrial production
has increased by 100 per cent; our
national income has increased by 350
per cent; our per capita income has
increased by 20 per cent; our progress
in the field of social services like
health, education, etc., is simply re-
markable.

Leaving that aside, I would like to
give ome or two other quotations,
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again from a person who can speak
with some authority., About our plan-
ning, he hag said:

“Students of economic develop-
ment must be especially grateful
to India, For, from having
attempted the most, she has been
our best teacher.”

Recently, he said again about our
planning that “it was the best job
done anywhere in the world”. He also
said on different occasions:

“India has an effective Govern-
ment; there is a substantial mea-
sure of literacy;....her develop-
ment has attracted more attention
than that of any other country
partly because it has the most com-
petent planners, and the most arti-
culate journalists..As a result, the
world hag come, in far greater
degree than has been realized, to
identify development as a whole
with the experience of India. Since
capital and technically trained
manpower are the limiting fac-
tors in India, they are assumed to
be the limiting factor every-
where.”

This is the reputation that India,
Indian planners and Indian planning
enjoy throughout the world.

Much has been.said, and that is one
common point made by all the Mem-
bers of the Opposition, about the Gold
Control Rules. I wish they had
selected some stronger point for
attacking the Government so far as its
economic policies are concerned, To
begin with, I agree that the Gold Con-
trol Rules have caused a certain
amount of unemployment among a
certain section of the community. That
was inevitable, But what is the main
purpose behind these rules? The
main. and indeed the only purpose of
the Gold Control Order is to stop
smuggling. When people criticise the
Government and say that this Gold
Control Order has not mobilised the
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gold holding of the people, that it has
not brought in gold to the coffers of
the Government, I think they do not
appreciate the objectives underlying
these rules properly.

Gold worth Rs. 50 crores is smug-
gled every year, and for this smug-
gled gold, it is the Government that
has to pay in the scarce foreign ex-
change, It is unthinkable that when
we do not have foreign exchange for
essential medicines, urgent defence
needs, vital plan projects, industsial
raw materials or infant food, when we
do not have foreign exchange for
students to go abroad or for our sick
people to go abroad for treatment, we
should still fork out Rs. 50 crores every
year to finance the activities of these
international crooks.

Smuggling is very lucrative because
the.international price of gold is much
lower than the internal price of gold.
The international price is about Rs, 53
per ten grams, and the internal price
i3 about Rs, 110 per ten grams. The
margin is so big that for the smug-
glers the risk becomes very marginal.
Then would you be surprised top know
that there are insurance companies
which insure against the risk of con-
fiscation of gold by the customs? The
insurance companies charge ten to 15
per cent premium, and they insure
that in case the smuggled gold is con-
fiscated, they would pay the full
amount to the persons affected.

Smuggling has become so lucrative
that not only these international
crooks, but even air pilots, officers of
the shipping companies, foreign
travellers, and, I am sorry to say, even
foreign diplomats, have been attracted
to collaborate in it, Before issuing
these Gold Control Rules, Government
tried many other ways. For example,
they intensified customs vigilance, in-
creased penalties, issued special cur-
rency for the Gulf countries, amended -
the Sea Customs rules and transferred
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the onus of proof from the prosecu-
tion to the accused, used modern gold
detectors, prohibited forward trading
in gold and restricted banks from
advancing more money. All these
measures were taken but none of them
proved very effective, Then there was
pressure in the House and outside that
Government must do something to
stop this smuggling. Smuggling was
menacing our economy continuously.
The International Monetary Fund and
the World Bank were criticising us for
asking for more and more loans, when
our foreign exchange was being drain-
ed by this nefarious activity. So, Gov-
ernment was obliged to take some
action.

What is this Order? Under the
scheme Government dées not take
away anybody’s gold, does not require
anybody to invest gold in any parti-
cular way, does not require anybody
to sell gold at any price, nothing of the

sort. The only thing Government re-:

quires is that if you are holding gold
in a non-ornamental form, in the form
of bullion, and that also above a cer-
tain quantity, you must make a dec-
laration to the Government. The
second requirement is that hereafter
no ornament of more than 14 carat
purity of gold would be permissible.
This step was necessary because in any
case unless and until you reduce the
demand for gold in the country, the
internal price of gold cannot come
down. How can you reduce the de-
mand for gold unless you impose res-
trictions on the gold contents in orna-
ments, The total consumption of gold
should be reduced.

Shri Kashi Ram Gupta (Alwar):
Has the price come down now?

Shri Morarka: If you wait for a few
ore minutes, you will understand.

It was in order to reduce the de-
mand for gold, so that the internal
price might be reduced, that this step
was taken.

Another possibility was to increase
the external price of gold. Many peo-
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ple argue that the external price may
be increased more easily. But that does
not depend on us alone, If we have
to increase the external price, we can
do that only by depreciating our
rupee, and if we do that, all our
imports would become more costly,
and we would be paying much more
for our plan projects than otherwise.

Therefore, since this malady was so
deep-seated, and since the problem
was so big, Government had no alter-
native but to introduce these Gold
Control Rules, which, I submit, are
absolutely innocuous, Government, I
repeat, has not deprived anybody of
his gold. Government has not impos-
ed any restriction on the use of gold.
Even before the Gold Control Order
came into force, Government was not
giving gold to the goldsmiths, The
goldsmiths were making ornaments
mostly out of smuggled gold. But
assuming for a moment if you like that
goldsmiths have become unemployed,
I ask in all seriousness a question:
would you like the employment of
goldsmiths to be sustained, if that can
be sustained only by smuggled gold?
Let the decision be taken by the House
once and for all, This question has
been discussed previously, and it is
being discussed again. It is pertinent
for the House to take a decision. Has
the House come to the stage where, in
order to get employment of a few
lakhs of people, it would allow this
continuous drain on our scarce re-
sources and which is a sort of slur
on our name and a matter of shame
to us?

Let me assure you that all the tele-
grams and the demomnstrations are not
engineered by the poor goldsmiths. I
agree that they have become unem-
ployed, but the real agitators, the real
financiers behind all these ‘things, are
the smugglers who have become more
unemployed, Behind the screen of the
poor goldsmiths, it is the smugglers
who were making crores of rupees
every year that are creating this
trouble because they have lost that
income.
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Az to whether this scheme has suc-
ceedc? or failed, it is very difficult for
anybody to say precisely.

Shri Kova (Kozhikode): Is there
not a Government here to stop smug-
gling?

Shri Morarka: Let us suppose all
the goldsm.ths have become unem-
ployed. Why? Because they are not
getting gold. If the smuggling still
continues, why are they not getting
the gold? So, there is a coatrauiction,
If they have become unemployed, then
smuggling, if not completely, stopped,
has been definitely substantially
reduced.

The compulsory deposit scheme has
been another target of criticism by
the Opposition.

Shri Nambiar: How much gold you
have got? Is it worth the ngme?

Shri Raghunath Singh (Varanasi):
On account of you gold is not coming.

Shri Umanath (Pudukottai): You
have left the hoarder and caught us.

Shri Morarka: The C.D. scheme no
doubt involves temporary deprivation
of money.

Shri J. B. Kripalani: [s it temporary
hardship?

Shri Morarka: It is temporary hard-
ship; it is only compulsory saving
which is refundable after five years
with interest. If it is taken in the
form of tax, it will not be temporary
hardship; it would be a permanent de-
privation, Such schemes are not un-
common even in other democratic
countries such as U.K., and to a lesser
extent in U.S.A, In Canada, during
the second world war in the year 1942,
such a scheme was introduced. The
date of maturity there was uncertain
—two to six years after the hostilities
cease; the rate of interest payable was
only two per cent, Compared to this,
our scheme is not only more specific
but less vigorous and more lucrative.
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Now, why has this scheme become
necessary? Under our Third Plan we
wanted to raise Rs, 600 crores from
small savings but during the first two
years we raised less than Rs, 200
crores. There is a governmental re-
port that there is a setback in the
voluntary savings movement The
second reason is the Chinese attack.
The need for defence outlay increased
and it has been approved by this
House. On current revenues we ex-
pected to get Rs. 500 crores for our
Plan in 1961-62 but we actually got
a surplus of Rs. 177 crores, But
in 1962-63 it went down to deficit of
49 crores and in 1963-64, to deficit 380
crores, In order to get over these
deficits this scheme had to be intro-
duced. The other methods available
were to increase the rate of personal
taxation or to reduce the exemption
limits and rope in more people oy to
Jdndulge in State trading and raise the
price of necessities, The hardship
that would have been caused by all
these measures would have been much
more and the persons least able to pay
the tax would have suffered more.

It would be interesting to know if
the people whose income is Rs. 1,500
or less really want to save or not.
whether they are really against the
scheme. In many factories persons
with salaries of Rs, 125 or Rs, 130 per
month clamour for the introduction of
the provident fund scheme where the
rate of their saving is 8 per cent
minimum. In factories which have
these schemes, they want the rate to
be increased from 8 to 12 per cent, It
is not that these people are averse to
saving. But there is complete mis-
guidance of these people by interested
political parties, by people who want
to win elections, by people who agree
in the House to one thing but go out-
side and carry on an agitation,

There were some difficulties in the
scheme which were more of an admin-
istrative nature and the Government
is now taking stepe to remove those
difficulties or at least to mitigate them.
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Mr, Chairman: I would request the
House to co-operate with me and hear
what he says patiently. Some of his
points have not at all been touched
by the previous speakers.

Shri Nambiar: One difficuity is that
with regard to gold he made a bad
point.

Mr. Chairman: He is trying to
understand the relation between your
party and gold, Mr. Morarka should
finish in five more minutes.

Shri Morarka: First of all, Govern-
ment has exempted all those people
who save 11 per cent or more of their
salary. Secendly, unless a person is
in continuous employment of the same
employer for more than 240 days of a
year, he wi.l not have to pay any-
thing under this scheme. The defini-
tion of salary has alsp been revised
so as to include only the basic salary
and not the dearness allowance, bonus,
overtime allowance or other perqui-
sites that a worker gets. These would
not be calculated while computing the
Rs. 1,500 limit. Then there has been
the exemption of the land revenue
payers upto Rs. 5 and also exemption
in conditions of scarcity, flcods, ete.

If you look at this picture of the
compulsory deposit scheme as a whole,
what do you find? You have accepted
the necessity of more resources and
more funds, How to raise funds,
either by taxation or by compulsory
savings. A large tax effort is possible
in this country only by including
larger sections of the people. What-
ever your rate of taxation may be,
since the number of people in the
higher income groups is small, you
cannot get a very big amount In
order to get the required resources of
the size needed for defence and deve-
lopment this scheme was inevitable.

15 hrs.

A few words about the price. In a
planned economy you must look at the
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prices in the long perspective and not
at what happened this month or the
last month or even in one year. If
you look at the price level from a
long perspective. what do you find?
During the First Plan our prices fell.
During the Second Plan our prices
increased and during the first two
years of the Third Plan, in spite of
increased spending and investment,
the prices remained more or less
stable, Now, in the third year of the
Third Plan, prices have increased
mainly because of the rise in the
prices of three commodities: gur,.
sugar and rice, I take that all the
three are necessities of life. There are
substitutes to them but let us not
bother abcut them just now,

The price of rice hag increased be-
cause rice crop in 1962-63 almost
failed and rice production was less by
two million tons; the consequent rise
in price was 13 per cent in the case
of rice alone.

The rise in price may be due to
increased demanq or due to decreased
supplies. If the demand increases
because the money supply with the
people increases, then it results in
inflation. That is, people lose confi-
dence in money. Then a situation
arises where money starts chasing
goods. That is a dangerous signal and

.Government has to take radical mea-

sures. But that is not S0
because if that happens the
price of everything rises. That is
when people lose confidence in money
the price of every type of commodity
rises. At the present time, however,
the prices of shares and Government
securities have gone down; the price
of industrial securities, preference
shares and ordinary shares etc. which
give dividends, the prices of these
securities have gone down. 1 would
ask those people who say that the
prices have risen due to the inflatio-
nary impact, due to the lessening of
the value of the rupee, why these
prices of shares and securities are:
falling. The hon, Member for Rajkot,
Shri Masani, made a point yes—
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terday that so far as gold ig con-
cerned people are investing in it
‘because they have no confidence in
the rupee which is falling in value.
I may tell him, however, that a
person who invested Rs. 100 in gold
in 1939 got in 1962 Rs. 400, whereas
a person who invested Rs. 100 at the
same time in small savings got Rs. 300
in 1962. /’ 1 agree that a person inves-
ting in’/small savings got Rs. 100
less, but the person who invested in
'small savings did not run any risk,
‘Wwhereag the person who investeq in
gold ran a continuous risk. Fortu-
nately in this case, or unfortunately
for the country, the price of gold was
continuously rising. If the price had
not suddenly risen like this, he would
not have got Rs. 400; he might have
got lesg than even Rs. 300 or whatever
it is.

In connection with price, there is
-another pertinent point and that is
about the excise duty on commodities.

“ Mr. Chairman: I wouid ask the hon.
Member to conclude now.

Shri Morarka: Yes, Sir. [n 1951-
52 our revenue from excise duty was
Rs. 70 crores. In the current year,
'1963-64, thig is going to be Rs. 700
«crores. It has risen from Rs. 70
'crores to Rs. 700 crores. Sales tax
‘has increased in all the States. Then
the municipal taxeg and octroi duty
have increased. On whom hag the
burden of these taxes fallen? These
are commodity taxes and they have
fallen on these commodities only.
"Therefore, if you find a slight increase
of 10 or 12 points compared to 1952-
53, there is no need to get panicky.

Recently a survey was made of 44
countries in the world in regard to
the price-line, and what did we find?
Among those 44 countries the position
of India was thirteenth. That shows
that only 12 countries hrad done better
than India and 31 countries had done
worse than India.
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So, if you look at it from that point
of view also, you will find that the
price policy of the Government has
succeeded beyond expectztions even
though there has been a temporary
rise in price due to the vagaries of
Nature. A very eminent economist
recently said that in India the price
mechanism ig also the victim of the
vagaries of Nature because if our
agricultural season fails we also
suffer from the price rise.

Yesterdasr, Shri Masani said that
the tax level in this country is so
high that it has far exceeded the law
'of diminishing returns. I do not
know what he actually meant. I have
mentioned about the revenueg from
excise duties. So far as the excise
revenue is concerned, the increase has
been from Rs. 70 crores to Rs. 700
crores between 51-52 and 63-64. So
far ag income-tax and corporation tax
are concerned, they have increased
from Rs. 180 crores to Rs. 460 crores.
So far as customs revenue is con-
cerned, it has increased from Rs. 180
crores to Rs. 300 crores over the same
period. This is the period during
which the Government has continu-
ously given additional doses of
taxation. I thought that when one
says diminishing returns what is
actually meant is that the additional
dose of taxation would bring a lesser
revenue. But, if you see the figures...

Shri M. R. Masani (Rajkot): I would
say that a lower rate of taxation
would get you more revenue by non-
evasion and honest payment.

Shri Morarka: But that argument
could apply to even one per cent rate
of tax. It can be argued that if you
do not tax at all, people would be
happier and develop their industries
to a greater extent. That is not the
correct argument. But the point is
this: whether the increased rate of
taxation has Treally brought less
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revenue for the Government or whe-
ther it has brought more revenue for
the Government. I submit that the
increased taxation has brought suffi-
ciently more revenue to the Govern-
ment.

In conclusion, I want to say this.
The Mover of the motion, while con-
cluding his speech, said, let there be
fresh general elections. I wonder why
he made this demand. General
elections have not been very propi-
tious for the Opposition leaders. 1
do not know how he has become a
victim to thig thought. No Opposition
leader has ever won in any general
election.

Shri Nambiar: That is incorrect.

Shri Hem Barua: That is a wrong
statement.

Shri Nambiar: Shri Gopalan got
elected thrice continuously and he is
the Leader of the main Opposition
group.

Shri Morarka: I thought Shri
Dange was his leader. Anyway, all
that I wish to say ig this. Our Com-
munist friends, who dare not openly
oppose in this House the Gowern-
ment’s stand against China, who dare
not cppose the grant of money that
ig required for our defence, go out-
side, agitate the masses and oppose
all the taxation measures. Theyv do
not want the joint air exercises; they
do not care what happens. They
want that we must build our defences
with our own resources irrespective of
the time that it takes, knowing fully
well that the enemy is not going to
wait so long. If that is their attitude,
if that is their loyalty I think we
will have to be more careful with the
support of these people.

Shri A. K. Gopalan (Kasergod):
Mr. Deputy-Speaker, Sir, it is with a
heavy heart that I speak in this debate
to exercise want 'of confidence in the
Government, though for different rea-
sons from those of the sponsors of the
motion. On many issues like cor-
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ruption, high prices and taxation,
there would appear to be a common
ground. But in fact our approach is
totally different from that of the

others.

The speech of Shri Masani was the
epitome of the approach of his and
the likes. He wanted the Government
to  concentrate on investments in
agriculture and not aspire to be self-
sufficient in iron and steel. Accord-
ing to him, it would mean that we
will have to import our requirements
of iron and steel, obviously from
America. That would show that his
attack against the Government is
more to weaken the national interest
than to strengthen it. The same
voice was raised in the US Senate
Foreign Aid Committee last week
against the fruition of the Bokaro
project. America wants our country
to be economically and militarily weak
and permanently dependens. That Is
why I say that our approach, as far as
this motion is concerned, is totally
different from that of the others.

My charge against the Government
is that there is a total divergence bet-
ween the promises that the Govern-
ment has given and the policies of ine
Government. Leave alone the
earlier period when the Congress party
proclaimed co-operative common-
wealth as the goal, and take up the
period from the Avadi resolution ia
which the socialist pattern of society
was declared to be the goal. 1t is the
promises of the Government ag well
as its policies from that period that
I want to criticise.

In the election manifesto of 1957
they declared as follows:

“In economic relations, there
shoulq be no exploitation and no
monopolies, and disparities in
income should be progressively
lessened.”

In practice, however, what have they
done about lessening of disparities?
What is the position today? They
have actually helped the widening of



1599 Motion

[Shri A. K. Gopalan]

the disparities and the concentration
of wealth in a few hands. At no
time in the history of our country d:d
monopolists own or control such a
big chunk of our economy as now, and
the process ijg continuing. The Prime
Minister announced that a committee
would be appointed—before the ijast
gencral elections,—and a committee
had already been appointed. I do
not want to go into the question
of the report of the committee. The
committee might not have finished its
work. But as far as the resultg that
are seen in the papers are concerned,
those results are bad. We know that
in regard to disparity, the disparities
are widening. I want to mention
some facts.

Out of the total of 28,000 private aid
public limitedq companies whose total
assets come to nearly Rs. 2,800 crores,
only seven top houses of Tatas and
Birlas alone have between them
Rs. 706 crores.

Sir, in the sphere of banking three
top banking companies control 30 mer
cent of the deposits in all banks.
These were the figures in 1959, and the
position today will be worse.

Shri Masani, when he wag speak-
ing, shed tears over the fact that the
increase in national income has not
gone into the pockets of workers,
peasants and middle class people or
even the bulk of the industrialists
Where has it gone then? His answer
was that it has gone to line up the
pockets of a few corrupt politicians.
It may be sometimes true that a few
politicians have gone richer, just as
the Congress President has said that
paupers have become millionaires,
It may be true. But we cannot hide
the fact that a big chunk of the in-
crease in national income has gone to
fatten a handful of monopolists, aud
politicians got only a tiny share of
the wealth grabbed by the monopo-
lists for services rendered.
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Ever since the Congress Party tcok
over the reins of Government, in
their election manifesto of 1946, 1952,
1957 and 1962 and also in the First
Five Year Plan ang Second Five Year
Plan, they have promised that they
would hold the price line and prevent
inflation. What has happened to their
holding of the price line and infla-
tion? The entire eccnomic history of
India during the last 16 years has
been cne of continuing inflation and
rise in prices. After the declaration
of the emergency the Prime Minister
got an undertaking from the big busi-
nesg in this country that they would
not resort to speculation and prof-
teering. Even then, now, the Gov-
ernment admits that the prices have
swelled. The Food Minister talks
again and again about buffer stocks.
He has to admit now that there ig a
sharp fall in rice production. His
only answer is to make an annual
pilgrimage to America and beg for
food. Last time when he went to
America he appealed to the Ameri-
cans even to lend more rice. So
what is the image of India that is
presented? It is an image of perem
nial mendicant that he projects of us
to the people of the world. The Food
Minister expects people to be satis-
fied and to live on false statistics.
Such a Minister who gives us only
statistics and not rice has no business
to be in office. The sugar muddle has
made it all the more imperative that
he quits office here and now. I want
only to quote here from the London
Economist dated 10th August, 1963
There ig a long article by the Indian
Correspondent. It is a long one and
I only want to quote the last portion
of it. It says:

“Against this background the
importing of grains, now running
ar.und 35 million tons a year,
much of it, American surplus
under P.I. 480 i5 only a palliative.
It was the growing strength of
this criticism within the Congress
Party and Cabinet that led to Mr.
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Nehru's recent attempt to shift h's
Food Minister, Mr. S. K. Patil, to
the Railway Ministry...... By thc
middle of this week Mr. Patil
seemed to have won the point. He
may be no great shakes as a
Food Minister, but as a friend of
busines; he is one of the Con-
gress's principal fun raisers.”

This is what the London Economist
says. I have nothing to comment on

it

On tne top of this, the Government
is taking advantage 'of the emergency.
In the name of the emergency it has
put an unbearable burden by way of
taxation and compulsory deposit on
the teeming milliong of our country.
My hon. friend who spoke just before
me said that CDS is only something
£good to the people because they are
only to invest some money and get it
after five years with interest. Even a
great man like Vinoba Bhave wrote
in one article, how can a man getting
Rs. 125, when he has to spend
actually Rs. 150 for the same
food, for the same amount of rice and
other things that he had been getting
a year ago, put Rs. 3 every month in
CDS? 1If he does so I think he will
have to ask somebody else to draw it
‘back because himself and the members
of his family will not have survived to
take back that money after five years.
He will not be able to live with the
Rz 125 that he is getting today. He
will not be able to keep up his stan-
dard, and I do not know how some
hon. Members say that he will be
saving something and that is good for
him. He wants to live first and then
only he can think of saving. So the
arugment that CDS is a good thing
is not true. What about the peasants?
In Thirunelveli district of Madras
State, which I visited last month, the
land revenue on one acre of double
crop wet land was Rs. 22} two years
ago. It has increased today to Rs. 30
because of the surcharge on land re-
venue imposed by the Madras Gov-
ernment. Adding the amount to be
deposited under the compulsory de-
posit scheme, a man has to pay Rs. 75
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from this year. A man who paid only
Rs. 22} two years ago has to pay to-
day Rs. 75 by way of tax and com-
pulsory deposit.

The Minister of Finance (Shri
Morarji Desai): May I correct the
hon. Member? That is not correct,
because  half of the land ievenue
which he was paying two years ago
is to be considered and not the amount
he ig payving today. So it comes *2
Rs. 11 and not Rs. 25.

Sari A. K. Gopalan: He was paying
Rs. 22} and today even without the
CD3 he has to pay Rs. 50 because of
the surcharge imposed by the Madras
Governmeant. How can a man owning
two acres or one acre of land pay this
amount of surcharge, CDS, and other
levies. It is not only the surcharge
that he has to pay. As far as waicer
tax and other taxes are concerned they
have also increased. Not only ‘he
rates have increased, I know that in
many districts of Kerala and other
States they are asked to pay the taxes
for five or six years together.

Shri Ranga: He has been in debt
already.

Shri A. K. Gopalan: Actually the
produce of their paddy at the time of
harvest procures less price than what
they got last year, despite the in-
creased prices in the market two
months later.

More indebtedness will be the lot of
these millions and ultimately their
landg will be grabbed by the money-
lenders. My question is, is all this
necessary for the defence of the coun-
try? Are there no other sources from
which funds coulg be raised?

Before going to the question of
raising funds, I want to speak about
the 'and reforms and land reform
legislation. It is said that there is no
incr.ase in food production. We can-
not expect any increase in food pro-
duciion as long as there is faulty
implementation of land reforms and
faulty legislations. Take, for exam-
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ple, Kerala. In 1957 a legislation was
passed. After two years the President
returned it with some modifications.
It was implemented for 1} years. In
the course of the implementation, to
get some benefit they had to spend
some money. After implementation,
due to a decree passed by the courts
everything is gone now. What will
the peasants think? After waiting for
several years and getting a legislation
passed, he finds that within a short
time of its implementation a new
legislation is brought. He will have
no belief in legislations. He will feel
that whatever promises are made are
all false. After a legislation is passed
and implemented for a short period,
it is taken away. When there was
some hitch regarding the Constitution,
it was remedied. Even then the
Kerala Government says whatever
may be the money that has been
spent on its implementation we must
have a new Bill. This must not be
allowed to happen. This kind of
faulty legislation and faulty imple-
mentation should not be allowed.

Shri Tyagi: It is the fault of the
Suprem= Court and not of the Gov-
ernment.

Shri A. K. Gopalan: | do noi want
to argue on that point. (Interrup-
tion).

On foodgrains, in future trading,
and in the stock exchange and also
in urban land, speculation has actual-
ly intensified during the period of
emergency. Is this speculation neces-
sary for the growth of our economy
and for the defence of the country?
We demand that serious measures be
taken to curtail drastically this un-
productive waste of our resources on
speculation. It is with this end in
view that we have said that Govern-
ment should take over the banks and
general insurance in order to find
resources. The money deposited in
these banks and insurance companies
is not the property of those who con-
trol them. It is the wealth of the
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suffering people of the country which
is today utilised by a few monopoly
houses of the country to enrich them-
selves and their families through
speculation and otherwise. The very
fact that they have utilised these huge
resources for fattening thems:lves
and iflicting untold miseries on the
people clearly shows that they are
unfit to be in charge of these huge
funds. After the publication of the
Vivian Bose Report, which we discus-
sed in this House, there is certainly
no meaning in handing over crores of
rupees fo these people. Quite apart
from the profits of these companies
that would accrue to the Government,
the mere stoppage of the utilisation
of these funds for speculative pur-
poses, would place in the hands of
Government crores of rupees for
productive purposes for deve'opment
as well as for defence purposes.

Coming to the question of foreign
trade, it is admitted by many indus-
trialists that there is under-invoicing
of exports and over-invoicing of
imports. This has become a common
leature in the conduct of business by
a few big business houses. This
could be put a stop to by taking over
the entire export and import trade
by Government. Also, we will get
some money.

Coming to the oil industry, the
foreign monopolists in this couzmiry
refuse even to give proper accounts of
their profits to Government. It is
known that in many parts of the
world there had been even wars
fought between the Government and
foreign oil companies and Govern-
ment toppled down bzcause of the
greed of the oil magnates for the
control and exploitation of the oil
resources. By nationalisation of the
oil industry we will get not only cheap
petrol and cheap oil but Government
will also get a few crores of rupees
which now the foreign oil companies
are pocketing as profits. So, we
demand the nationalisation of both
production and distribution of oil.
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These are not very revolutionary
programmes. They have been carried
out in our neighbouring countries,
Burma and Ceylon even during peace
time. And yet our Government
refuses to do this even during the
period of emergency. The only reason
for that can be that it does not want
to take even the smallest steps which
would hit the vested interests. That
is the only reason why Government is
not doing it. There cannot be any
other reason.

The Finance Minister is a personi-
fication of the class policies and the
class bfas in favour of the vested
interests. He is supremely callows to
the miserable conditions of the people
and revels in putting more miseries on
the people. The whole country has
pronounced the Gold Control Order
as a total failure. While speaking
about the Gold Control Order, the
hon, Member who preceded me said
that only very few persons are affect-
ed by it and very few have opposed
it. In the Whole of India, in every
State in India, there are satyagrahas,
demonstrations and hunger strikes by
five lakhs of goldsmiths who earn
their living, rather who used to earn
their living in this profession.

It is often said e¢ven by the Finance
Minister and others that this is a
social reform and when there is a
socia] reform somebody will have to
suffer. But whether there is emer-
gency or not, whether it is an econo-
mic reform or not. some sections of
the people never suffer and only the
working class people suffer. Whether
it is a social reform or not, an econo-
mic reform or not, if one fine morning
lakhs of people find themselves un-
employed on account of a legislation
now can you call it just? Due to this
so-called reform, thousands of gold-
smiths are starving. Many gold-
smiths have committed suicide. It is
said that one of the objects of this
reform is to check or prevent smug-
gling. Yet. we find from the news-
papers that smuggling of gold has not
been checked. When Government
introduces a legislation or brings for-
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ward a reform which affects lakhs
and lakhs of people in the country, it
is the duty of the Government to see
that as a result of that reform honest
people are not put to unnecessary
difficulties. If they sincerely believe
that it is a social reform, they must
draw up some plans to rehabilitate
the goldsmiths who are now on the
road.

As far as projects are concerned, so
many are taken up in the country and
people in their thousands who are
living in those areas are driven away.
Unfortunately, I do not have enough
time to go into the details. The poor
people living near the site of the pro-
jects are threatened, beaten or forced
to vacate those areas. When you
take up a project and allot Rs. 4
crores or 5 crores for cement steel
and other things, why can you not
allot another Rs. 2 crores so that the
people living in those areas and who
are affected by the project can be
rehabilitated elsewhere? After all, it
is part of the project. But you do not
do that; you turn them out to the
road. The same thing happened at
the time of the introduction of prohi-
bition. another social reform measure.
Lakhs of people suffered because of
that measure and nothing was done to
rehabilitate them either. Some of
them died, some found out other jobs
and others are still starving.

Shri K. N. Pande (iHada): While I
do not like to interrupt him, I want
one clarification from him.

Shri A. K. Gopalan: He can have
the clarification after I finish my
speech.

Shri K. N. Pande: Since he happerns
to be the leader of the Communist
Party, I would like to know one thing
from him.

Mr. Deputy-Speaker: Order, order.
He is not yielding.

Shri A. K. Gopalan: The Finance
Minister is not prepared to take
drastic action to bring out the thou-
sands of crores of rupees worth of
gold kept in tha hoards of princes and
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rich people. The only effect of his
measure has been the blatant anti-
social onslaught on the common people
and unprooting of about five lakhs of
goldsmiths and condemning them to
perpetual starvation and death, When-
ever a social or economic reform
measure is brought out, it is the duty
of the Government to see that people
do not suffer unnecessarily. They
must introduce measures in such a
way that people, instead of becoming
unemployed, get more jobs so that
they will become prosperous, which
is on: of the objects of the Plan. I
have nothing more to say about the
Gold Control Order.

The corruption that is rampani in
the highest places is an ineviiable
concom.tant of the power of money
that has grown rapidly during the
Congress regime, There is no use of
the Prime Minister shouting that the
charge of corruption against Minis-
ters is the Dbiggest lie. Photostat
copics of letters pertaining to corrup-
tion charges are pub'ished in the
newspapers and yet nothing seems to
have been done by the Prime Minis-
ter in this direction. Why is it that
a judicial inquiry is not conducted?
Such a state of affairs is unimagin-
able under any d-mocratic regime.
In Kerala, the head of the Congress
Partv, not a member of the Commu-
nist party or any other political
party, says that here is an issue on
which some inquiry must be made.
Yet, no inqu'ry is made. That only
shows the weakness of the party and
how it is afraid of impartial inquiries.

It is admitted that already during
the last two years in many of the
Asian and African countries we are
facing isolation. The recent perfor-
mance of the Indian delegates at the
ILO meet at Geneva at the instance of
the External Affairs Ministry when
the question of taking action against
South Africa came up 1is another
instance in point which shows our
igolation.
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Government’s efforts to evade res-
ponsibility for the Voice of America
agreement cannot convince anybody.
It is said that the agreement was not
passed by the Cabinet, that the Prime
Minister himself was given informa-
tion only in bits and pieces and that
officials of the Ministry of Information
and Broadcasting had negotiated #-
Even if the information was only in
bits and pieces, the obvious fact must
have be:n evident that the United
States was going to use our soil for
its imperialist propaganda. And i
the officials negotia'ed the agreement,
it iz only because they knew they
wer: acting in consonance with the
present trend in Government policies,
a trend away from non-alignment.
That might have been the reason why
they negoiiated for it of their own
accord b cause they knew the policy
of the Government.

15.34 hrs.
[S:irt KHADILKAR in the Chair}

That the agreement with the Voice
of Ainerica is not jusi an aberration
has been proved by the agreement
with U.S.A. and Britain for joint Air
Exercises. This agreement has come
after a number of military missions
from these countries had already
visit:d India on invitation from the
Government. Right from the begin-
ning it Mas been evident that the
Western Powers were not interested
in helping us to build any defence
self-sufficiency and that they wanted
us to depend on them for our defence
needs. It has been officially admitted
that they are not willing even to give
the supersonic jets the Government
has asked for.

1t is also evident that whatever the
West is doing is not just fo repel any
Chinesa attack but with very deli-
berate long-range plans in view.
When the Government announced
recently the news of the massing of
troops on the border, what did the
British and th> American press say?
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The British press ridiculed it and in
the U.S.A. statements were made to
the effect that there was no question
of any Chinese attack. It is after that
that the radar equipment and joint
air exercises have come.

What does it mean? It means that
the U.S.A. specially wants to get a
military footho.d on Indian soil. They
are not so crude now as they had
been before. Now they do not insist
on India formally joining any military
bloc, but they are acting to make
India in fact a part of their global
military strategy.

What does this joint air exercise
mean? It only means that the Gov-
ernment helps to further the plans of
U.S. imperialism. Non-alignment in
the eyes of our people as we!l as in
the eyes of the people of Asia and
Africa does not mean balancing bet-
ween two camps bui it is only a con-
tinuation of the anti-imperialist con-
tznt of our freedom struggle. Our
people are concerned today because
involvement with the U.S.A. has led
to gradual loss of sovereignty, ending
up as a satellite of the U.S.A,, in the
cases of many countries in’ the past.

We can recall how we reacted
when the aggressive SEATO bloc was
formed. So, we should not be sur-
prised if the Afro-Asian countries
look at us with suspicion when today
we enter into agreements with the
imperialist powers for joint air ex-
ercises. Our people and the people in
Asia and Africa have also read state-
ments from responsible representa-
tives of the U.S. and British ruling
classes who have said that non-align-
ment has been given up de facto
though it remains de jure. A'so, in
some U.S. papers it has been said that
India’s non-alignment is dead and has
only to be buried. So, when such
statements are published in papers and
such articles are written in papers
and when they say that they
want joint air exercises, certainly we
Rave to be very suspicious about these
joint air exercises.
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This gradual sliding down the in-
clined plane in our foreign policy has
gladdened the hearts of the sponsors
of the motion and their friends in the
country and abroad. Today they are
emboldened precisely because of this
sliding down to demand a scrapping
of this policy and complete and unal-
loyed alignment with the Western
bloc. That is what I have to say
about the foreign policy.

As far as the basic economic policies
pursued by the Government are con-
cern.d, they have only helped the
growth of monopolies and collabora-
tion with the monopolist houses of the
West, has strengthened their power in
the country. Also, the Deifence of
India Rulcs have been utilised to put
down the voice of the people seeking
to change these basic policies. The
emergency has been abused and mis-
used. I quote as an example what is
happening today in Bombay. The
Defence of India Rules have becn
utilised not to curb speculation and
profiteering and to put behind bars
these elements. It has bzen said that
the speculators have not been caught
but those who oppose speculation and
blackmarketing have been caught and
put inside jails, Today it is being re-
sorted to suppress strikes and
struggles of the people, the workers
and the peasants who demand a re-
versal of this policy as in Bombay.

What has happened in Bombay?
What is the strike for? The strike is
to say, “Stop the Compulsory Deposit
Scheme” or, as far as the prices are
concerned, ‘Prices have gone up; in-
crease the dearness allowance”. That
is the basis of the strike, because
really the people were suffering
today.

As far as the workers are concern-
ed, in a review of the implementation
of the Industrial Truce Resolution the
Union Ministry has published a state-
ment in which the Union Ministry has
said about the role of the employer
and the employee, that there is lack
of patriotism and enthusiasm as far as
the employers are concerned, but as
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far as the employees are concerned,
they have played a positive role. They
have said in that review that the
workers have played a positive role.
Where there were six-lakh working
days lost, in 1962 it came down to 1.2
lakh and in January, February and
March this year it came down to
40,000, 30,000 and 10,000 respectively.
Six lakh working days lost coming
down to 1.2 lakhs means that the
workers worked more; they gave
more funds. So, it is not that they
are against the defence interest and
that they do not want it. The lesson
{rom the strike which the Government
shou'd recognise is that it is high time
that drastic measures are taken to
check the rise in prices. But it is a
matter of deep regret to say that
instead the Defence of India Rules are
used to break the struggle of the
toiling millions. They say today, “We
want to work more and produce more,
To produce more and to work more
we want at least the same food and
the same requirements which we had
yesterday.” They do not say anything
as far as the question of standard of
living is concerned. What they are
asking today is not that the standard
of living should go up. They say,
“We want to remain where we were a
year or two ago.” So, if they want
the same amount of food as well as
other things, you must either bring
down the prices or you must see
that the C.D.S. is withdrawn and also
dearness allowance according to the
rise in prices is given, when they had
played a very positive role at the
time when there was a very big crisis
in the country. The result today is
that the speculators and the black-
marketers who are raising prices,
who made use of the emergency, are
left free and the workers who worked
more, when today they say, “We
want something more” because they
want to work as effectively as they
had worked a year ago, are arrested
under the Defence of India Rules and
the Government does not want to see
what the reason behind this is. It is
now eclear that the Defence of India
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Rules were enacted not to put down
the speculator, the blackmarketer and
the profiteer but to break the work-
ing class party, the CPI, and the
working class struggles against rising

TicEs.

So, to sum up, we want to say this.
We are for non-alignment. We will
fight all those who are against non-
alignment as well as fight the policies
of the Government which weaken
non-alignment, for defending the in-
terests of the country and its people.
We will fight those who demand free-
dom for private capital and also fight
those who are against all land re-
forms. To fight them effectively we
will fight the Government’s conces-
sions to and compromise with the
private sector and the vested inter-
ests and also the tardy implementa-
tion of faulty land legislatior.

We stand for development but we
will struggle against the burdens that
are being placed on the people while
those who benefit from devel"pmental
activities are let off lightly. So, we
will continue to press our demand to
lessen the burdens on the common man,
mobilise the people for nationalisation
of banking, insurance, export and
import trade etc. so that we can get
money and the burden on the ordi-
nary man is lessened.-

We are expressing no confidence in
the Government for the shift to the
Right which has already taken place
in its policies. We dissociatc from
those who want to drag the Govern-
ment's policies still further {o the
Right. We would even now raise the
voice of reason against the continu-
ance of these policies of the Govern-
ment which have heaped mizeries on
the people and ask them to consider
seriously why despite all their pro-
fessions ang proclamations their
policies have led to diametrically
opposite results, why it is that the
people today are rising against them,
why it is that 16 years ago when we
got our independence and ceiebrated



1613 Motion

our independence on the first day
people were mad with joy and today
compared with that we find lhat most
sections of the people in the country
are against the policies of the Gov-
ernment.  Their proclamations and
promises are one thing, but as [ar as
their practice is concerned they are
against, whether it is land legislation
or any other subject. Instead of
marching forward the policies are
marching backwards and I do not
know who is marching forward. It
is for this reason that I request the
Government to seriously do some
heart-searching and make a break
with these policies. If this is not
done, any amount of organisational
jugglery will not save the ruling
Party.

As far as democracy is concerned,
there is what is known as the Police
verification. I have got letters from
hundreds and hundreds of people
who have nothing to do with the
Communist Party or from some who
have something to do with the Com-
munist Party or from the families of
those who belong to the Communist
Party or other Opposition parties, or
from those who have some contact
with the Communist Party or other
parties, that those who have been
working for 6, 7, 8 or 10 years in ser-
vice have one fine morning got a note
saying, “Your services are not re-
quired.” He does not even know the
reason why his services are not re-
quired. I got many letters from the
people saying, “We have got a notice
that our services are not required.”
When they have worked for six or
seven years angd if their services are
no longer required, democracy re-
quires that they at least be told why
their services are not required. Is
it because somebody has reported
about them? Hence, the police veri-
fications. It wil] make the man end
his service, end his job where he has
been in service for 10 or. 15 years.
Also, those people who have been
taken, when they are selected, are
sent notices within'a weck saying,
“Your services are not required”. So,
these police verifications also show
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that in a democracy as far as the right
to live and the right to work is con-
cerned, even that right is being cur-
tailed. I think that the Govern-
ment will look into these questions.
It is on this basis that we had given
the notice of No Confidence Motion.

Shri K. N, Pande: 1 want to have
one clarification. I wanted *o know
one thing from the leader of the
Communist Party. The goldsmiths
themselves say that they can make
ornamentg of 10 carats, whereas the
Communist Party says that they
should be given facilities to make
ornaments upto 22 carats. How is it
that a party which claims teo repre-
sent the proletariat has developed so
much lust for gold, That is my
question.

Another question is....

Shri A. K. Gopalan One guestion
will do.

Shri K. N. Pande: The next ques-
tion is about the C.D.S.——(Inte~rup-
tions).

Shri A, K. Gopalan: I will answer
the question. Sit down. (Interrup-
tions).

Shri K. N. Pande: Why shculd 1
sit down? Who are you to ask me to
do that? (Interruptions).

Mr. Chairman: Order, order.

Shrimati Renu Chakravartty: Why
don’t you listen to the answer?

Shri U. M. Trivedi: On a point of
order, Sir. The reply is to be made
by the Minister. There is no clari-
fication across the table,

Shri A. K. Gopalan: I want only to
make the position of the Communist
Party clear. The Communist Party
has said that there must be a small
ceiling on gold and above that ceiling,
all the hoarded gold must be taken.
There must be a small ceiling be-
cause many of the middle class and
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poorer sections of the people in this
country even today, whenever they
have a little ornament, put it in the
bank. It is just like a bank to
fhem—these ornaments. It is not al-
ways for wearing. Whenever there
is trouble, whenever there is any
difficulty, when there is a marriage,
they at once go to the bank and get
some money, especially for the
peasants, That is what the Communist
Party says. We say, put a reason-
able ceiling on gold and let tae peo-
ple have 22 carat gold ornaments on
them and above that ceiling take
away the hoarded gold. The question
here is not the gold and the value of
gold. The question here is: we want
money. If you want money, you put
a reasonable ceiling on gold and
above that” yeu take away all the
hoarded gold which comes 1o the order
of about Rs. 4,000 crores. 1 am not
debating on the value of gold or any-
thing. I say, if you want money, you
do this,

Shri Raghunath Singh: I want to
know what is the proposal abcut the
ceiling of the Communist Party? You
have said so many things.

Shri A. K. Gopalan: Ask the Finance
Minister if vou have any question.
(Interruption).

Shri Umanath: On a point of order,
Sir. (Interruptions).

Mr. Chairman: Please excuse 'me.
Order, order. Shri S. K. Patil,

The Minister of Food and Agricul-
ture (Shri S. K. Patil): Mr. Chairman.
Sir, I am indeed grateful to the Oppo-
sition for this opportunity of a No-
Confidence motion. Some of the

people believe that this is not a very .

good practice, but I am very glad that
the Opposition, at least for a change,
have come together to move this No-
Confidence motion so that both the
Government and the Opposition will
have an opportunity, an ample oppor-
tunity, to say what they like. It is
just like an annual spring cleaning
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which keeps the channels of demo-
cracy very clean. I for one welcome
this opportunity because it gives me
also an oppcrtunity to state )y case
and state it in a forthright munner.

Before I come to the Communist
Party friends who have chosca me for
the signal honour—I am very sorry
that I have to share that honour with
my hon. colleagues, but I can assure
my other colleagues that Llhey reed
not be jealous—I want to come to
agriculture. I shall leave them for
the time being because I have got first
to put my case for Indian agriculture.
I must not miss the wood for the tree.
Now, it is very easy for anybedy in
this House, whether on the side of
the Government or on the side of ‘he2
Opposition, to simplify agricuitur
propesiticn.  They are all experts in
solving agricultural problems. ¥
can magnify the defects if there are
any defects and there are, quite
true—and suggest solutions and give
adiveo. T have been receiving plenti-
ful advice. I do not know where to
keep them and if I really use every
type of advice that is given, I think, 1
would have to end in a ‘'unatic
asylum.

Now, four years ago, I came on
this present assignment. I never
boasted that I knew anything about
agriculture. Perhaps, I am the least
fitted to be an Agriculture Minister
because I was an urban man—I have
never held a plough in my hand. But
there was a challenge thrown at me
and thrown at the country that the
agriculture of this country has got to
be improved so that our economy
may be sound and our freedom may be
real. If this predominantly agricul-
tural country does not solve the ques-
tion of agriculture, any of the other
things that you might do are of no
avail, When that opportunity came and
when that challenge came in all
humility I accepted it. I thought I
would apply my commonsense to the
solution of a great Himalayan p~oblem
which was Indian agriculture. When
you talk of Indian agriculture, for
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God’s sake, do not forget, apart from
the largeness of the country where as
much as 350 million acres of land are
under agriculture, where no less than
70 to 80 per cent of the people are
either partly or wholly dependent for
their occupation on agriculture, where
as many as 65 million familics have
got to be moved so that the agricul-
ture could make any improvement—in
a situation like this it does not re-
main a party matter. I thought agri-
culture was the one subject in which
there is no political ideoloy. Don’t my
friends of the Communist Party want
that our agriculture should improve?
Do they want that it should always re-
main like and that they should have
an occasion for No-Confidence motion?
This agriculture- during the last four
years,—and particularly if I say four
years it is only the period in which
I have been handling it, or during the
last 12 years ever since our
planning began—has nol agricul-
a staring period—has not agricul-
ture moved? People come here and
say for the sake of argument that it
has become stagnant. In 1951, when
our Plans started, our agricultural
production was in the neigabourhood
of 50 to 52 million tons.

15.55 hrs.

MR, DEPUTY-SPEAKER in the Chair}

If, from that, it has now come to 80
million tons, there is something liie
50 per cent increase. This is not
stagnation. Even the Communist
Party has not moved so fast! As far as
agricultural production is concerned,
just to say that during all this time
it has not moved or granted that it
should have moved faster, there have
been better result. I would have
welcomed them myself. Many of
them have quoted the figures. We
have also become siatisticians.
Thanks to the study of statistics in
this country, everybody quotes them
and he knows that there sre others
who quote other statistics in order
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that the first stitictics should be dis-
proved.

Shri Frank Anthony: There is a
contest.

Shri S. K. Patil: I am just telling
you that apart from the fact that
during the last 12 years we have been
doing things in planned manner,
some of them might say that the plan
might be defective. But as it is, it
has moved agriculture from 54
millions to 80 millions tons. In the
worst of years, our production previ-
ously used to fall to somewhere about
45 or 46 million tons. In recent years—
five or six years back—it fell to some-
where about 72 to 73 miliion tons. From
that during the last five years, it has
come to remain at 80 million tons. It
is indeed not a sign of siagnation but
is a sign of the continuous growth
that agriculture in this country has
been making.

Now, some of them say that duriné

. the last two years, it has not made

any progress. Even some of the
statisticians believe that every year
it must register a progress lika an
industry. Now I want to disagree
with the hon, friends here and oul-
cide. Agriculture no doubt is an in-
dustry. But it is not an industry
where year by year you register a
continuous progress and continuous
rise in the productivity, That is one
factor which is not there in any in-
dustry because there is climate, there
is nature on which it has got to
depend. Any industry can assure
results if you give the raw
material, labour and machine, So
much come out of these. Is there an
expert anywhere or such a bold man
in this House to say that there is any
country on the face of this globe
where agriculture is not even to-day
conditioned, after many scientific re-
searches, on natural elements unless
you have got a production which is
more than 100 per cent of your require-
men's? In tae U.S.A, the stock that
they have got every year is about 3 or
4 imozs the'r annual requirements
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where they do not fail because they
have got enough. In countries like
Canada and Australia where the stock
itself is about 2 years’ consumption of
that country or so, perhaps, these
things are not availed. But in a coun-
try where we consume 100 per cent or
96 per cent we produce, we need
something more. It is ncl correct to
expect that in a country where there
is stock there would never be a bad
year or in a country which has regis-
tered every year an increas2 or has
made great progress in agriculture,
there would be surplus. It is ignor-
ance. That cannot happen. Even
in a country like the U.S.A. once I
told this House, as recenlly as in
1958, there was a sudden spurt in the
agricultural production—15 per cent
in one year. They cursed themselves
because there is a problem of surplus
wheat in that country. But after
two years, it went down by 121 per
cent and therefore, these ups " and
downg which are due to climatic condi-
tions are there and they will
always remain with them, no
matter how much irrigation you
have got and no matter how
many scientific inventions you have
produced. In a country like India
where during the last four years bar-
ring of course the last three or four
months, agriculture has behaved
in a manner which even this House
has admired time and again (Inter-
ruption). There has not been a single
edjournment motion during the last
four years.

Shrimati Renu Chakravartty: Be-
cause it has never been allowed by
the Speaker.

Shri S. K. Patil: The hon. lady
Member would have many more
opportunities to move. You can see
that all these four years the prices
have been maintained. I do not know
what would have happened to the
Plan? It is not possible for the agri-
culture to behave in a uniform pat-
tern; just as uvnere are good years,
there are bad years too. The last
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two years were particuiarly bad be-
cause in a cycle of years, agriculture
must be judged by a cycle of years.
In India, it is a cycle of five years and
curiously enough, it coincides with
the Five Year Plan! Therefore,
sometimes it happens that in five
years, in one year the production is
very good. It will be of the order of
ten million tons as it was always be-
fore. You have seen it. But some-
times you will get a year where the
productivity is low. Out of five years,
one is a very good year, one is a very
bad year and the remaining three
years are just like that—not good, not
bad, somehow or other it keeps.

16 hrs,

You may ask why this is not done
and why all irrigation js not done.
Many people have quoted figures “iwo
thousand crores have been  spent”
etc. I do not know where two thou-
sand crores have been spent. But
assuming that even one thousand
crores has been spent on major irri-
gation, have they seen the experience
of the world everywhere, not only
of India but even of a country like
the United States of America where
agriculture has made so much of pro-
gress, where communications or ser-
vices of agriculture are so quick that
if a farmer produces anything within
twentyfour hours everybody knows
about it because there is television,
there is radio. there are extension scr-
vices and so on? We do not have those
advantages in this country. But even
then the progress that agriculture is
registering year after year over the
five years is not insignificant. You can
say it could be more. That is a differ-
ent matter.

Now, then, what has happened? Here
is the question in a nutshell of
agriculture which one must under-
stand. If T say so I do not say so with
the object of apportioning any blame
to anybody. This House understands,
and I have made it clear time and
again that agriculture is totally, hund-
red per cent, the subjejct and the res-



1621 Motion

ponsibility of the States. It is not
only not a Central subjejct but it is
not even a concurrent subject.

An Hon. Member: Then why have
so many Ministers for it here?

Shri S. K. Patil: I am merely saying
this that after laying down the policy
and other things, so far as the imple-
mentation is concerned, largely—I am
not blaming the States—but large-
ly, it is the responsibility of the
States because, we cannot divest the
States of the responsibility ~which
constitutionally, legally, niorally is
theirs. It is for us to make plans,
to suggest ways and means, to give
them the money and the rasources
that they need. And to the extent
that we make mistakes in doing that,
surely we are responsible for 't.

Now, mark it, this country, as I
said, has 350 million acras to cultivate.
It has got, as I said, 65 million fami-
lies of these agriculturists. There can-
not be any addition to the land avail-
able. Anything may increase, but
the acreage in India cannot increase.
Therefore, by intensive cultivation
we have got to increase the pre-
acre yield. That pre-acre yield
during the last ten, twelve years
has increaseq by anything from
15 to 20 per cent. It showa
have increased more. But this
large immobile mass of 65 million
families of agriculturists is not some-
thing which you can by a push-buiton
method activise—that is. you do
something here, either my Ministry
does it or the Planning Commission
does it, and the next day th= 85
million families start working in a
different manner.  Surely they may
not even be knowing what my Minis-
try or any other Ministry may be
doing for that purpose.

Therefore you have got to be a little
patient where agriculturists are con-
cerned. These occasional demonstra-
tions, every now and then coming
and crying hoarse in the name of
scarcity—as if some of them want the
scarcity in order to base their argu-
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ment that the Goernment is bad, they
live on that scarcity—these things do
create conditions which are rot
favourable to the agriculturists. And
I can tell you one thing. Apart
from what technology may do, what
science and progress may do, what
irrigation and fertilizer may do, the
crux of the problem of Indian agri-
culture is that unles every
farmer feels that agriculture is a
remunerative job he will never do it
whatever you may do. Leave aside all
your other arguments; they are not
arguments that the farmer knows.

Therefore, the farmer has to be
assured, to be convinced that anything
that we tell him is ultimately, not only
in the national interest—that comes
next—but it must be to his personal
interest, that it will increase his in-
come. Today, modern techniques and
science are employed in agriculture.
What happens? Here is a man who
was not spending more than even five
rupees per acre. When all of a sudden
I ask him to spend fifty rupees or
hundred rupees per acre in order that
his agricultural income should rise—I
have to tell him ‘“you must spend this
hundred rupees’—can he spend it, un-
less he is sure that out of that hund-
red rupees he will make Rs. 150 or
Rs. 2007 In the first place he has not
got that money. I must make that
money available to him. And then,
also, I must guarantee, there must be
some kind of an assurance. whether it
is crop insurance or other insurance,
by which I can assure him that he will
get much more than what he has
spent. You cannot moye that man
in any other way. And that is the
crux of the agricultural problem, that
is. to make it economic....(Inter-
ruption) to make it remunerative.

Therefore, this is a question that is
going on for the last quite a few years
and we have been trving to do it. We
have tried to make some revolutionary
changes in agriculture which were not
there before. We have come to this
conclusion that in order to make these
prices economic and remunerative, we
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must have, if not support prices, floor
price or minimum price for every
agricultural] produce. And that is
why you have seen during the last
two, three years ccmmodity after
commodity is being tackled. Not only
are we giving the prices, but occa-
sionally we are raising the prices. We
first dealt with cash. crops. There
were the prices for sugarcane, the
price for cotton, the price for tea,
coffee and evervthing, and prices for
jutz. And, coming to cereals, we be-
gan with wheat. Three or four years
ago we gave the price of thirty rupees
per maund, but within a year we rais-
ed it to forty rupees because we
thought that thirty rupees was not
remunerative. We gave Rs. 148 to
rice but made it Rs. 16 immediately
the next vear, because we thought that
we shall go on making it more and
more remunerative and more and
more economic. Then we gave prices
to jowar—much neglected, but jowar
is an important item being the staple
food for nearly 27 per cent of the
population. We gave it Rs. 3. When
it became scarce it sold for Rs. 15 and
Rs. 16, and when it was too much it
was selling for Rs. 6 and Rs. 5. That
was the condition of the farmer,

It is very paradoxical that some-
times we ask him to give more labour
and to spend more money, to work
hard on his feet. And when he pro-
duces more there is a price fall. In
that paradox an honest farmer is not
supposed to work. That is something
which is not only not remunerative or
economic, but that is something which
will destroy the very prosperity of
agriculture.

As we go along, what do we find?
Prices of other commodities increase.
T have been hearing of prices of
cereals. Has anybody given thought
to this that every other thing which
is an elementary nccessity in a far-
mer’s lifz, in your life, in my life, has
gone up in price? Is not the farmer a
human being? Does he also not re-
quire his kerosene, his cement, his
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plough and bullock? Anything that
he buys must also be availble at a
price at which he can carry on his
agricuiture. Nobody gives thought to
it, because it suits a political ideology
to say something out of it, to get the
grievances, get the miseries out of it
and build castles on the foundations of
that miserr. That is exactly what the
opposilion party, and particulraly the
communist party has been doing. (In-
terruption).

Having done that. I say that that is
not enough. Because, after all, while
I am looking to the future I must look
to the present also; I must make it
easy for my hon. friend Nandaji, or
the Planning Commission, that his
plans must go on. It is a responsibility |
which is common, both his, mine and
everybody’s. Therefore, if I merely
start laying the foundation and wait
for another ten years in order that the
results should come, by that time the
Third Plan. the Fourth Plan and even
the Fifth Plan will go and it will be-
come so very difficult that the plans
might be successfully implemented.

Therefore the idea of a buffer came,
this buffer stock, and these pilgrimages
to which so much reference was made
by my hon. friend Shri Gopalan. But
he forgets that I made a pilgrimage to
Moscow also in order to wipe out the
sins which T might have accumulated
by my having made those pilgrimages
elsewhere. Therefore, because I went
to America, and if that becomes a
place which is not a good place for pil-
grimage, Moscow is such a delightful
city that I want to gp there every year
if I am permitted to go, but unfortu-
nately there are no surpluses of food
there! I do not say anything, because
I remember that Mr. Khru hchev per-
sonally is a good agriculturist, he
knows agriculture ~as very few in
this world know, but he has dismissed
three or four Agriculture Ministers.
Thank God. my Prime Minister has
not done that! Otherwise I would not
here to put my case before this House.
But ecven after dismissing so many
Agriculture Ministers the agriculture
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of Russia has not made any headway.
I am merely saying so, because agri-
culture is something which even Mr.
Khrushchev has understood and he has
given expression to it that unless there
is freedom to the farmer, unless he
knows he is a master, he cannot make
progress. By regimented methods of
agriculture and totalitarian methods
of agriculture, agriculture does not
improve. (Interruptions). I thought
Russia is a foreign country and there-
fore you would not be so very upset
when I am stating the facts. I am not
underrating it,

Shrimati Renu Chakravartty: What
is the price of bread there?

Shri S, K. Patil: [ am telling the
prices in Russia, and I am telling the
prices in China also. You wiii be in-
terested to know, I think. (Interrup-
tions).

Shrimaii Renu Chakravartty: What
is the price of bread?

Shri S. K. Patil: Piease do not dis-
turb me. Therefore, Sir, even in
Russia, because they are very serious
about it, in the matter of technology,
in the matter of mechanisation, Russia
had gone even farther than the United
States of America. For everything
there is a machine. But there is one
machine that is lacking and that is,
the incentive to the farmer.

And therefore from the Russian
statistics I shall come to prove to my
friends that on a land which is a small
bit of land of 04 acres, which is
somewhere about one acre which is
given to every family to cultivate and
everything shouid belong to them,
that income, that productivity of these
lands is three times as high as all the
other farms put together whether they
are state farms or whether they are
collective farms. In contrast go to
Poland where 87 per cent of the land
is still held privately. It is a different
story aitogether. I am merely stat-
ing them to show the difference bet-
ween the totalitarian and our nation.
The incentive is a great thing. Even
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after forty years of brain-washing,
even in Russia the farmer finds that
there is no incentive in the collective
farm and the state farm and therefore
the productivity in that country does
not rise. Do my hon. friends tell me
that I should not give these incentives
to the farmers?

Having given that incentive to the
farmers, as I was telling you, in order
to make our plan function properly
and adequately I tihought that buffer
stock was a necessity, buffer stock
whether out of indigenous production
or whether outside  production.
Remember this. Now, even after
hundred years, buffer stock is the cnly
remedy by which the priceline can be
held. There is no other remedy that
is known to man anywhere. They
don’t call it ‘buffer stock’ in other
countries because they have got so
much stock that they need not call
it ‘buffer stock’. 1 asked the Secre-
tary, my opposite number, in the
United States what stock he had got.
He said, our stock is now reduced and"
we have now got only 60 million tons.
You can quite understand this. People
who are holding 60 million tons need
not call it ‘buffer stock’ but buffer
stock is necessary. What happened is
this. We were talking for a long time
about the buffer stock but actually
when it materialised two or three
years ago you see what has happened.
During the last four years the prices
of wheat have not moved up and
they will never move up because so
long, as everybody knows that I have
got/enough stock of wheat that I can
blow in like hot air wherever there
is scarcity and prices are likely to
rise, that will not happen. That is
the only reason that the prices of
wheat have not risen. I wish I were
so lucky to have a buffer stock for
rice. If I had the buffer stock for
sugar. even the prices that are fluc-
tuatihg today would not have fluc-
tuated. With that object in view, Sir,
I made that pilgrimage and my friend
Mr. Gopalan need not be sorry “4bout
it because that pilgrimage has been
made. That pilgrimage had been
made because it happened that



1627 Motion

[Shri S, K. Patil.]

America had it. It so happens that
America has got the Public Law 480
where we have not got to pay the
toreign exchange. How very difficult
it is in these days for us to get the
toreign exchange? We bought. it. We
pay for it in rupees over a period
but we do pay for it. These buffer
stocks have saved us and I thought if
the one thing that/remained in this
matter of price was mastered, then
surely, there will be no question of
prices rising and that, is, to have
buffer stock of rice.

Unfortunately the position of rice
in the world is that only half a dozen
countries have got surplus. Even
there surpluses are sliding down.
Burma which 20 years ago used to
have surplus of three millions have
now hardly any surplus because of
the internal conditions, etc. South
Viet-Nam North Viet-Nam and Thai-
land are these countries, and you
could understand the :'political situa-
tion in those countries. Therefore the
buffer stock available, all the surpluses
available of rice are not more than
five million tons as against 25 to 30
million. tons of wheat. Therefore you
could understand it is very difficult
indeed for us to raise the buffer stock
of rice. Now you ask: why don’t you
raise the buffer stock in India? Now,
tell me, if you produce 33 million tons
of rice and I require 34 million tons
of rice for my internal consumption
how am I going to build it up after-
wards when the productivity increases.
That is exactly the reason that with
the permission of the Cabinet I went
to the United States andfwe are try-
ing to build up this buffer stock of
2 million tons of rice within four
yvears so that when we have got that
buffer stock and with our own efforts
to raise the productivity in the land,
when it comes to that, when we have
that buffer stock the price of rice
would not rise.

After having said that, Sir, may I
tell you this phenomenon in the
matter of rice? Everybody gets up

AUGUST 20, 1963 of No-Confidence in the 1628

Council of Ministers

and says that the price of cereals have
risen and they quote the figures 7,
74, 8 per cent, etc. Do they realise
that in this country rice is not the
only staple food. There are four or
five types of staple food and rice is
only one of them. 42 per cent eat
rice. Wheat comes next with 26 per
cent or so. Jowar is almost equal. It
is nearly 27 per cent. There is bajra
and maize also. These are the five
important items. In regard to these
five important items has anybody told
this House that the prices of wheat,
jowar, bajra and maize are lower than
they were anywhere last year or year
before last? The prices of jowar is
the lowest during the last five years.
Only the price of rice has risen and
where has it risen? Has anybody said
that? My hon. friend Mr. Ranga asked
me a question: Is the rise in the rice
price universal everywhere in India
or is it confined to a particular State?
It was a good question. He knew
from his own experience. The price
of rice today in Mpysore, in Madras
and in Kerala is even lower than it
was last year. In Andhra sometimes
it goes a little up, a little down, but
it is stationary. But it has certainly
risen. Risen where? Risen in Bengal,
Orissa and Bombay and Gujarat
because they draw their rice from
Madhva Pradesh. Why? Because
last year the production of rice was
scmewhere a million and a half tons
less than the previous year and the
year prior to that. How can I bring
this 13 million tons of rice? Do you
mean to say that I should have gone
to fritter away our money in getting
this 14 millions? That means fritter-
ing away our resources of Rs. 75 crores
in order to bring the rice from out-
side in these difficult days of our
emergency. And, therefore, not only
did T not bring this million and a half,
but even in respect of the usual 3}
lakh tons also, T bought one lakh tons
less. I thought that with the stock
that 1 have got, somewhere about 8
or 9 lakhs, I would manage with the
heip of wheat which 1T am giving in
the ratio of 50 per cent rice and 50
per cent wheat because we have got
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to learn this habit of taking wheat
also. If we do not produce there
should not be a cry that it must be
bought from outside the country no
matter what foreign exchange is
expended in that matter. I shall not
be the Minister to do that. That is
not in consonance with either your
patriotic feeling or the national res-
ponsibility that you and I have got to
share and bear. Therefore, in a coun-
try. in a period of four or five years
there are two or three lean months
until the new crop comes, like, June,
July, August, September. These are
the three or four lean months until
the new crop comes. I said that I
have got rice with us enough to give
to the fair price shops. During the
last one or two years, 5,000 more fair
price shops have come in this country
and my instructions are that wherever
the fair price shops are necessary
because rice is not available, they
should open them. We have got
enough to give to the fair price shops.
1'may even repat here that so far as
labour is concerned. those who are in
charge of labour should open more
shops either on their own or with our
assistance so that we may make it
possible for our labour and working
class people to go to the fair price
shops and take advantage of these
fair price shops. Therefore, if in the
market the prices of rice rise a little
bit, then, surely, we need not be per-
turbed because this is a phenomenon
which is restricted to this lean period
of 2 or 3 months and this, in the nut-
shell, is the case of Indian food and
agriculture. The case of Indian food
and agriculture is not a case of which
one should be ashamed about. It is
not a case that one should resign or
somebody should ask that this Minis-
ter should go away from the Cabinet.
It is a case that these Ministers have
done their job very well indeed. I
am not giving a certificate for myself.
It is a certificate which anybody, at
any time, in any circumstances, should
have given for the way that the agri-
culture has behaved in our country.

Shri Nambiar: All this is self-praise.
857 (Ai) LSD—9.
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Shri S. K. Patil/T now come to my
friends in the C unist party. They
seem to be very anxious and impa-
tient. I was really wondering why
they werc picking, for their special
honour my hon. friend Mr. Morarji
and myself and saying that these bad
boys must go. After hearing it I
became a little of a doctor and tried .
to analyse what is the malady in the
minds of my hon. friends. The malady
has driven them mad to such an
extent that even o very gentle and
well-meaning man like Professor Shri
H. N. Mukérjee who is so nice that
sometimes he appear as if even butter
would not melt in his mouth, all of
a sudden, has to talk those words.
And I am quite sure that he was very
shy in uttering them. I was watch-
ing him very carefully. First, he said
not Shri Morarji Desai or Shri S. K.
Patil, but he said ‘The Finance Minis-
ter and the Minister of Food and
Agriculture’. I thought: ‘What a good
man! He did not mention me by
name’. But, thereafter, because of
the urge of the party and the res-
ponsibility that he has undertaken on
himself, he said ‘So-and-so’, but he
qualified it by saying that ‘Shri
Morarn Desai is my personal friend,
and Shri S. K. Patil is a great per-
sonal friend. and he is good’ and so on.
He also added that he would like to
enjoy a cup of tea and any other
beverage. Then, I thought whether
he really had administered to himself
any hot beverage in the morning so
that he should come here and say
those things which, I am sure, in the
best of his judgment, he would not
say: 1 know him; he is a scholarly
person: he reads and he understands
things, but sometimes, this party line
becomes very difficult and the man
has got to say something because he
has made up his mind.

I find a very significant thing, which
I must share with this House, as to
how this has come all of a sudden. I
remember that some days back, our
Prime Minister spoke at a political
meeting, at our party meeting, and he
naturally said that there are some
fascist trends in this country. Every-
body understand him properly. There
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was no misunderstanding about it. He
was referring to certain parties in this
country; he was referring to certain
fascist trends in this country. Within
24 hours I find that Pravda comes out
with a big article on fascist trends,
and instead of the persons whom pos-
sibly the Prime Minister wanted to
refer to, it referred to other people
also. Then, the scope was further
narrowed down by ‘His Master’s Vice’,
from Shri S. A. Dange in Bombay,
who while giving an interview said
that there are fascist trends, and even
the Prime Minister says so, and these
fascist trends are inspired by some
Congressmen. Naturally, some inquisi-
tive newspaperman asked: ‘Who are
those people who are inspiring these
fascist trends’? And he says: ‘It is
Shri Morarji Desai and the Minister
Shri S. K. Patil’. Therefore, right
from Pravda to Shri S. A, Dange, we
find this, which was not intended at
all; I do not think that in the wildest
dream also that was in the mind of
the Prime Minister. Possibly, that
was not in the columns of the Pravda
also. But we came in, because this
is a very strange conception of the
Communist Party. They have got
certain assumptions. They have made
them that this Government is a leftist
Government; they have taken it for
granted, as if they control the policy
of this Government, and therefore,
they have got to keep the balance
between the Ministers, and if the
balance has been disturbed, the
balance has got to be restored, and
if one or two Ministers in whom they
have faith have gone—surely, I am
very sorry that they have gone; 1 am
not suggesting anything about them
—therefore, they must do some-
thing just like a goldsmith; when
he measures his gold, either four-
teen-carat or twenty-two carat,
he must also be doing the
same thing that if on one side it is a
little, then he must add something
more on the other side. And, there-
fore, my hon. friend picked up on the
very, very attractive heads of the
Finance Minister and the Food and
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Agriculture Minister. But I am sure,
and I can share that confidence with
you, my friends, and that is this,
that if the Finance Minister was not
the Finance Minister but some other
Minister, and if the Food and Agricul-
ture Minister was the Railway Minis-
ter, they would have yet chosen the
same persons and not the Food and
Agriculture and Finance Ministers.
Therefore, it is a tribute that they
have given, and I very gladly accept
that tribute. Now, I can understand
this, 1 am merely saying so because
this is a political thing; this is a ques-
tion of ideology; it is not a question
that the food policy has gone wrong;
it is not a question that something
else has gone wrong. They have
made their pigeonholes as to which
man to put where. Therefore, they
assign places to us, saying, this man
is rightist, this man is leftist, this is
that ideology, this is this ideology,
and they decide how this balance
must be there so that they remain
here where they were. When the
Chinese aggression came, you should
have looked at their faces. They
know that they have lost their popu-
larity, and somehow or other, they
must get back that popularity in this
country; that is what they are doing.
But, remember,—I am not going into
that—this is a cheap method of win-
ning popularity; it does not give
popularity; the people of India are
wise enough to understand whom they
should vote for and whom they should
not vote for.

Having said that about the Com-
munist Party, now, 1 come to
the Opposition, that is, to the other
parties in the Opposition. So, they
need not say that I have ignored
them completely. What I am going
to say in regard to them is a different
thing, and it is this. I do not want
to go into those particulars, but I
could tell you that that very often,
I feel as a democrat and not as a
Congressman, that it is not fair
for a party to sit in office for
a long period, because the cham-
nels of democracy get choked,
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and, therefore, the system of two par-
ties or something of that type has to
emerge some time or the other. But
do they suggest that the Congress was
the usurper of power? Do they sug-
gest that the Congress stole the power?
‘Who was on the battle-field when the
power was transferred? It was the
Indian National Congress that was
fighting the Pattle; it was not the
Communists. My hon. friends the
Ceommunists were ‘opposing in 1942 the
‘quit India movement’. Therefore, the
power would not have gone to them;
the power would not even have been
shared by them. Therefore, if the Con-
‘gress legitimately came into power and
had that power, ‘it is mot that it stole
it. But power sometimes corrupts; as
Lord Acton says, power corrupts, and
absolute power corrupts absolutely.
We are not angels. Sometimes, the
power becomes a heady wine; it does
‘become that. And if it has become
s0, we have to see, as our Prime Min-
ister ang everybody else has tried to
see, what the methods are by which
this can be checked. Therefore, we
apply that self-analysis to ourselves.
“We discuss in public our failings. You
point to one or two cases of corrup-
tion, and you come to the conclusion
that the whole Congress is corrupt.
Now, because some of the cases
amongst you have not been pointed
out, therefore, you take that very
dubious advantage that you must be
quite different from the rest of the
people. 1 am not saying that what we
have done 1s right. I am not saying
that, But a continuous process, every
day and every minute, of self-analy-
sis in the Congress organisation is
going on, It is in furtherance of that
process that a very historic decision
has been taken so that the people
should not really feel that the Con-
gress is mad after power and it knows
nothing but power. It is not a ruse;
it is not anything which is so theatri-
«ca] as it has been sought to be made
out. It is a process of self-analysis
by which we can clean ourselves, But
1 do expect that just as the Govern-
ment is good or bad, likewise, the
©Opposition also has got the responsi-
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bility to be good or bad. I was hoping
in my mind that some party, some de-
mocratic party, would emerge in the
Opposition which would be ready, if
not now, at least after five years or
ten years to take power, so that if
there is one defeat for the Congress
we go, and that will teach us many
lessons afterwards. But who can take
that power just now? Now, can that
power go to those who are opposite?
Sir, we have seen the real position. I
do not want to comment upon it.
Somebody calleq it a marriage of con-
venience, but that marriage has
brought so much of inconvenience
here. Somebody else called it some-
thing else. I do not say anything like
that. But I could quite expect from
my friends like Acharya Kripalani
and Shri M. R, Masani, with whom
I had the pleasure of working not for
one year or two years but for twenty
or twenty-five or thirty years,—they
are a part of us, although they sit in
the opposite ranks—that it is their
responsibility and my responsibility too
(I am not blaming them) to so con-
duct the Opposition that if not today,
at least after two years or five years or
ten years, the public would regard
them as so very responsible that the
transfer of power would become easily
possible. Have they performed those
duties? Somehow or other, they only
come forward every now and then and
say ‘no-confidence’ or ‘adjournment
motion’, or have one little thing and
thereby come to a conclusion that the
entire Congress is corrupt and bad.

Sir, I do not want to take the time
of the House, But I could tell you one
thing, that within the limited resourc-
es, within the limited advantages that
this country had—when the Congress
organisation got power and formed the
Ministries, it had to start from
scratch; there was nothing with them;
they had not even the requisite talent
with them which was tested and tried
—they have conducted this adminis-
tration well for the last fifteen years,
and I could say, look round; along
with India, as many as thirty or forty
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countries in Asia and Africa have
been liberated; they have also got
their governments, Watch those Gov-
ernments, and look at this Govern-
ment, and you will come to the same
conclusion that the Congress organi-
sation, with the powers that they got,
had made the best use of them and
not only kept democracy a! ve here in
this country but it has become a live
wire by which it can be an example
to other countries to follow, If that
is so, then, surely, there is no basi:
for this no-confidence motion. Sir, I
have done,

Mr. Deputy-Speaker: Today also,
the House will sit till 6 $.m.
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Mr. Deputy-Speaker: Shri Manc-
haran.

Shri Manoharan (Madras South):
Mr, Deputy-Speaker, ] am very happy
to rise to support the no-confidence
motion tabled by Acharya Kripalani.
Before me the talented Food Minister
Shri S, K. Patil haq his talk in the
House and from his talk everybody is
given to understand that the food re-
quirements of the country are fulfilled
and he has done his job. But I want
to put one question. Just six months
back I happened to read a particular
piece of speech which was given by a
notable personality of the country of
India. That is this:

“I often hang my head in shame
when I think of a nation with 70
per cent of its population engaged
in agricultural production depend-
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ing on foreign countries for its
food requirements. The nation’s
failure to establish self-sufficiency
in food even after 15 years of in-
dependence disturbs my mind
more than the Chinese aggression”.

This is exactly the certificate of merit
given to the Food Minister by the
Prime Minister of Ind'a. That was i
Ludhiana, Punjajb, where the Prime
Minister said:

“The nation’s failure to estab-
lish self-sufficiency in food even
after 15 years of independence
disturbs my mind more than the
Chinese aggression”,

1 hape the honourable Food Minister
will look into this matter and it is
not my job to see whether he is going
to be late or otherwise regarding his
performance,

Another thing. I have heard in this
House ever so many people from the
Congress benches very conveniently
saying that after all this Opposition is
hotch-potch ang they have nothing to:
do in common and they have got dif-
ferent ideologies and different shades
of political opin‘on and how can they
come together to put up a strong fight
against the Government. I want to
say to this House that differences in
pdliical complexion and conviction
did not stop us cr prevent us from
presenting a uniteq front against the
present ruling party because of their
arrogance, because of their power-
mongeting, because of the anti-demo-
cratic trends which have developed im
them for so many years. Therefore,
what I want to say is this: do not cri-
ticise the Opposition as you usually
do. What we want to refer or to bring
to the attention of the ruling party is
this: You have got a good tradition
in the past so many years because
Congress is an organisation which has:
stood for the liberty of the country.
Therefore the past glory of your orga-
nisation should lead you not to con-
ceit, but humility. You should deve-
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16p a sense of tolerance when the
Opposition members are speaking and
you should listen. It s the duty of
the Opposition to criticise. They duty
of the Opposition is to condemn;
the duty of the Opposition is to ex-
pose; the duty of the Opposition is to
embarrass the Government. The duty
of the Government is to listen, They
should understand problems.. (in-
terruption) Please do not disturb me.
‘While we speak you should hear;
while I attack, you should understand;
while I condemn you should search
your conscience and if possible you
should reform yourself. That is the
point. There is absolutely no noint in
criticising the Government for thc
sake of criticism itself. We have got
something to say, Acharya Kripalauij,
the Mover of the Motion of no-confi-
dence, might have got someth:ng to
say. We, the DMK, have got scme-
thing to say and our views shsuld be
understood. I want to place before
this House the views of the DMK
for the appreciation of Members here,
without brushing them aside by sim-
ply saying that the ‘DMK is a party
which stands for sepagration; there-
fore, we need not hear the DMK
viewpoint’, So is the case with the
Communist Party, You are brandish-
ing certain parties anq brushing aside
their ideologies and you want to
thrive on that. I would request the
ruling party not to adopt that atti-
tude.

The majority of the Congress Mem-
bers here were briefed by the Prime
Minister. I have read so in the
papers. (Some Hon. Members: No,
no.) 1 mean for a good thing. Fur-
ther, I am told a request has been
made by the Prime Minister that this
important parliamentary forum should
not be reduced to a forum for the use
of bad language. It is a good thing
which has started; I hope it will be
followed. So far as we are concern-
ed, we want to stick to that,

Shri Sham Lal Sarai (Jammu and
Kashmir): His mere presence. sees to
that.
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In the history of the independent
Parliament of India, I think this is
the first time that the Opposition
Parties have joined together and
brought forward a  no-confidence
motion,

Shri Raghunath Singh: Except the
communistg,

Shri Manoharan: The Communist
Party also brought in a no-confidence
motion, but for want of requisite
number of Members in support, it fell
through, So the spirit was there, There-
fore, the no-confidence motion against
the present Government is 211 the
more imperative. Every Opposition
Party in this Parliament feels the
same way about it. I feel that itself
is a success, efficient success, for demo-
cracy in our country, Do not divide
the Opposition and try to flourish on
that. If you would excuse me, 1
would say this is a cheap way of
flourishing so far as the ruling party
is concerned.

Another thing. You shoulq also ac-
commodate criticism. I am reminded
of what Harold Laski said:

“Governments that are wise’—

I hope the present Government is
wise—

“can always earn more from
the criticism of their oppJnents
than they can hope to discover in
the eulogies of their friends”.

I do not think the Prime Minister will
depend upon the eulogies of their
friends. The Prime Minister as well as
the Government should depend upon
the criticism offered by the Opposi-
tion.

An Hon. Member: There is dower
failure. ..

Shri S. M. Banerjee (Kanpurj: Fai-
lure of Government.

Shri Manoharan: The best index of
the quality of a government is the
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degree to which it permits free cri-
ticism of itself. I am sorry to note that
the ruling party, members of the rul-
ing party, are not prepared even to
hear what the members of Opposition
parties have to say. Therefore, I re-
quest each and every member of the
ruling party to have the mind to hear,
to listen to what we say, when the
DMK are presenting their case.

Of course, we have got a separate
philosophy. Our philosophy is differ-
ent. It may not be digested or accom-
modated by the Opposition members as
well as the ruling party members
there. That does not mean that I
should not submit my philosophy. I
have got elected and I have got a right
to represent my case. Nobody can
reject it in toto. India is a multi-
lingua] country. Our sociely is piural,
our culture is varied. our population
polyglot; our Constitution is flexible
and cur topography varying. In such a
country like India with different cui-
tures, conflicting cultures, conflicting
terrain. we, the members of the
DMK, want to have a separate coun-
try under the Indian sun. This is our
philosophy. We are here to represent
that philosophy, and if possible, con-
vert the members of the Opposition
and the ruling Party here.
There is scope here also. This is the
usual nature of the ruling party, not
to take away the opportunities of the
Opposition Members here as well in
the politics of the country.

Therefore, what I say is that we
want a separate nation for ourselves,
and it is the duty of the ruling parwy
to invite us, to talk to us, and if pos-
sible convert us. But instead of doig
that, they have come forward with a
legal weapon to curb the Opposition.
With all humility I tell the Prime
Minijster as well as the Members of
the ruling party that such kind of
repressive measures is the high road
to revolution. By this you cannot de-
finitely curb the spirit of the revolu-
tion. On the countrary, you are crea-
ting a situation where you will de-
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finitely fail, and the Oposition view-
point will triumph ultimately, In the
name of the sixteeenth amendment, a
particular amendment has been intro-
duced in the Constitution.

The country is faced with Chinese
invasion, external aggression is there.
On 8th November, 1962 the Prime
Minister moved a resolution specifical-
ly stating that the Chinese aggression
should be stopped, for which the entire
country should unite. I still remem-
ber what I said then. We the DMK
came forward to join the national
effort to fight the Chinese aggression.
That spirit is still there. When the
Prime Minister’s resolution was passed
by the House, enthusiasm was ram-
pant, and without minding the
difference in ideblogies; all the parties
stood together. They gave their
wholehearted support to the Prime
Minister, they decided to strengthen
his hands. That {feelirg was there
then.

Now in 1963, August, I find an en-
tirely different situation. It is drasti-
cally different and fantastically fluid.
How has it happened? The entire
country stood behind the Govern-
ment then. The moment the resolu-
tion was passed in the House, I saw
the Prime Minister. He was young
like a flambuoyant youth then, be-
cause he was highly elated. He could
explain to the world that though we
had so many differences, political and
otherwise, when it came to a ques-
tion of foreign invasion, we would re-
legate our differences to the back-
ground and join together and put up a
heroic fight against the Chinese. That
impression was created. i iF

Six months elapsed, and what has
happened now? Why has the Com-
munist Party come forward to move a
motion of no-confidence against the
Government, the Council of Ministers?
Why has the Jana Sangh, the DMK,
the Swatantra Party, come forward
similarly? It is up to the ruling party
to sit straight and think about it.
Somehow the situation has been
changed. Who is the real villain?
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That is my question. The upsurge
which had been created, thanks to
the Chinese aggression, is missing to-
day. Why? It does not mean that it
aggression is repeated; all these
parties now moving the no-confidence
motion will not support the Prime
Minister. We will support the Prime
Minister and strengthen his hands.
That is an entirely different argument.
We will have to face the situation
now,

Why "has it happened? Because of
something which the Government of
India has done. So far as I am con-
cerned, unnecessarily and without the
situation warranting it, the sixteenth
amendment to the Constitution has
been introduced. We have already
stated that we have suspended our
political ideology till the Chinese
aggression is over. What made the
Prime Minister or his colleagues doubt
the bona fides of the DMK? What is
the necessity? Has any letter been
received by the Prime Minister from
Chou En-lai that if he moved the
sixteenth amendment, they would not
make war against us? Without the
situation warranting it, the Prime
Minister and his Government have in-
troduced this amendment to curb the
Opposition. That is why I say the
emergency has been used as a camou-
flage. There is then, for instance the
Official Language Bill. What is the
necessity now to open this Pandora’s
Box while the entire country’s atten-
tion should be focussed on the Chinese
aggression? You should understand
it or at least think about it. Simple
soap box oratory cannot help matters.
Then, there is another thing: the gold
control order. Why was i# brought
now. On behalf of my party, two
Members of Parliament, Shri Rajaram
and Shri Chezhian met the Finance
Minister to explain the difficulties of
goldsmiths as well as the profound
feelings of the people of Tamilnad,
especially the women folk. He says it
is a social reformation. It may be true.
But any reformation presupposes that
the time is ripe. He could have in-
vited the Leaders of the Opposition
and the ruling party to a round table
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conference and discussed the proposal.
But, no. One fine morning the gold
control order comes during the time
of the emergency and the next
moment we are told that we should
follow. It is nothing but sheer un-
democratic attitude that our Finance
Minister is developing. When two
Members of my party met him and
explained the position and the holiness
attached to the thali, rightly or
wrongly, being coupled with the
purity of gold, they were told: the
order is an order; nobody ¢an smash
it. I am prepared to face the penalty.
Now, if that is the attitude of the
Finance Minister, it is time for him
to quit the Ministry; that is the will
of the people; it is not I who says it.

What amount of havoc has been
produced in the country by this com-
pulsory deposit scheme? At the time
of emergency, the Government comes
out with this scheme and then says:
look here, there is the emergency. I
can understand the importance of the
emergency but I accuse the Govern-
ment of India for not having preserv-
ed the spirit of emergency; emergency
has been misused by the Government
of India.

In the time of emergency, what is
happening? In Kerala the Chiet
Minister was charged with corruption.
I am sorry because I am a Keralite.
Look at Bihar, or M. P. or Orissa.
Which part of our country, I want to
know, has escaped the charge of cor-
ruption? Everywhere. Not only that.
The Congress leaders, eastwhile Minis-
ters, Ministers and others have come
forward to wash their bloody dirty
linen in public; it is all the more nau-
seating. They do not care about the
emergency while they are doing all this
thing exchanging fiery words among
themselves and cutting each other’s
throats but while the Opposition
Members come forward to ventilate
their grievances they are reminded
about emergency; they are asked to
be careful.

Here is a case and I want the Prime
Minister to reply to that because that
is the spirit of the country. After
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having heard the statement of Shri
K. D. Malaviya on that day in the
House, I openly confess that I was in-
clined to accept his bona fides. He
resigned the Ministership while he was
not guilty and the Prime Minister
tells us that he is not guilty; he is g
man of integrity and honesty and pio-
bity. But the Opposition has hurled
the charge against him that he is
guilty. Whether he is guilty or
otherwise, the country wants to know.
The Prime Minister had given an
able defence which I consider feeble
because I feel that if Shri Malaviya
walked out of that office with clean
hands, it should have been explained
to the public. If he is really guilty,
resignation is not a punishment. He
should be punished; and if he is not
guilty, and. if his innocence is proved,
the Opposition Members who have
been responsible for hurling attacks
on him ought to be punished. The
Prime Minister should take a correct
view regarding this matter, because
the country wants to know about it.

Then I want to tell the Prime
Minister that authority lives not by its
power to command but by its power
to convince. The 16th amendment to
the Constitution, the Gold Control
Order, the Compulsorv  Deposit
Scheme and the unwanted Official
Language Bill—these are all things
which have shaken the confidence of
the people and brought doubt and fear
in the minds of the people which, 1
feel, is definitely full of danger both
to the defence as well as develop-
ment of the country.

Finally, Mr. Deputy-Speaker, I
want to make certain accusations
against the Government, or the
Council of Ministers, before I finish
my speech.

Mr. Deputy-Speaker: You have been
doing the same till now.

Shri Manoharan: I am finishing, 1
accuse this Ministry—I hope the Prime
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Minister will be very interested to
hear my accusation—for its ineffi-
ciency, red-tapism, nzpotism and cor-
ruption. I accuse the Ministry for
having failed to preserve the country’s
upsurge in the event of emergency.
I accuse the Ministry for having gone
back on the assurances given to the
non-Hindi-speaking people. 1 accuse
the Ministry for having butchered the
fundamental rights at the altar of
power. I accuse the Ministry for
having protected and harboured the
corruptive elements and for the mala
fide administration. I accuse the Minis-
try for having squandered the coun-
try’s wealth and resources and man-
power in ill-designed and ill-executed
plans. I accuse the Ministry for its
having thwarted the people’s moral
values and their faith in the demo-
cratic form of Government. 1 accuse
the Ministry for having exploited the
Governmental machinery for  the
perpetuation of its own party selfish
ends. I accuse the Ministry for grab-
bing enormous powers and converting
a federal democracy into a monolithic
totalitarian regime. I accuse the
Ministry for having failed to protect
the borders of the country and for
having brought humiliation, dishonour
and anguish, tribulation and trial. 1
I accuse the Ministry for having
followed a negulous, unfruitful and
vacillating foreign policy. I accuse the
Ministry for having adopted a
schizophrenic attitude of practice in
variance with precepts.

Finally, one word about the Council
of Ministers., I am convinced that the
Leader of the ruling party, our Prime
Minister, is highly emotional in spite
of his age; he is impatient to Opposi-
tion in spite of his age; he is a dic-
tator in the Cabinet and, whether one
likes it or not, I hope the major‘ty
of the people will agree—he is a
Caesar in the making.

Therefore, considering all these
aspects, I should like to join in the
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sentiment and spirit expressed in the
no-confidence ni..un tabled by Shri
.J. B. Kripalan:.

Shri P, G. Menon (Mukundapuram):
Mr. Deputy-Speaker, Sir, the speaker
who closed his speech just now con-
cluded with a string of accusations
against the Government. It reminded
me of the famous accusation in litera-
ture which probably he was copying.
He began his speech with an appeal to
‘the members of the Congress party to
be humble and not be arrogant and
to listen to what he has to say. With
all humility, I have done so. And,
having done so, I hope he would per-
mit me to say that there is evident
among the various groups who are
supporting the No-confidence Motion
under discussion an amazing sense of
irrespensibility. That is what I find.

The various hon. Members who
spoke in support of the motion from
tae various groups have marshalled
reasons which are so mutually conflict-
ing that if any of them had even the
remotest belief that this motion would
be carried 1 am sure the motion would
not have been moved. It is because of
their belief that in the forseeable
future none of them would be called
10 shoulder the burdens of office that
these various opinions and suggestions
have been made on the floor of the
House.

The motion has been occasioned, as
has been evidenced at various stages
of the debate, to enable each group in
the Opposition to air their pet aver-
sions against the Government. But to
‘have chosen a weapon of a No-confi-
dence Motion for this purpose is evid-
‘ence of light-hearted irresponsibility.
The Constitution enjoins that the
Council of Ministers shall be responsi-
ble to the Lok Sabha. I put it to you,
Sir, how can the Prime Minister or
any of his colleagues be responsive to
these various groups who have put
forward points of view which are
mutually destructive.

And, this situation, Sir, has rendeied
the task of debate easy to supporters
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of the Government. Nevertheless, this
is a source of confusion to the public.

Shri N. Sreekantan Nair: Sir, I rise
to a point of order. A very eminent
writer and intellectual like Shri
Govinda Menon should not read from
his notes.

Shri P. G. Menon: Sir, this has been
a source of confusion to the public,
and because the public has been fed
only with 13 ominous words which go
to make up the motion standing in
the name of Acharya Kripalani, if the
bunch of telegrams which he produced
bere rather dramatically towards the
end of his speech are not intended to
request him or to entreat him not to
move the motion, then it is on account
of the confusion created by the situa-
tion,

Can the groups arrayed behind
these 13 words, slogan, contribute any-
thing constructive regarding the ad-
ministration of the country? Acharya
Kripalani and Shri Masani condemned
the Government for its declared policy
of non-alignment in foreign affairs.
Shri Dwivedy says that in principle
his party stands for this policy, and
Professor Mukerjee and Shri Gopalan
of the Communist Party argued with
fervour in support of the policy. Which
of these views should the Government
accept?

An Hon. Member: It is obvious.

Shri P. G. Menon: Shri Masani
argued for the Voice of America
Agreement with the skill and eloqu-
ence of a trained lawyer as if he was
arguing for a specific performance of
the agreement before a court of law.
And Shri Mukerjee wanted the agree-
ment to be denounced.

17 hrs,

Shri S. M. Banerjee: You become
the arbitrator.

Shri. P. G. Menon: Shri Masani
attributes all the economic ills of the
country today to planning and the
public sector, while certain others
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attack Government on the ground
that the pace of socialisation is slow.
Dr. Lohia has been demanding the
effacement of English language from
all Government records.

An Hon. Member: He is not here.

Shri P. G. Menon: But we know his
views. I have heard that he has been
physically effacing certain writings in
public places. My hon. friend, Shri
Manoharan, spoke just now, and we
know what his views are.

The views of the shareholders of
this no-confidence motion are so
mutually destructive that it is most
confusing. The Swatantra and the
DMK groups want English to continue.
I need not take the time of the House
to expatiate all these conflicting ideas
of the Opposition., Each party in its
turn wants to express want of con-
fidence in the other. That is what
they are doing. I submit, it is no-
confidence of each opposition group
in the other that has been prominently
in evidence in this debate. Under
these circumstances, this is no{ a no-
confidence motion in substance against
the Government: it is so only in form.
This debate should convince the
House and the public, if further con-
viction was necessary, that the poli-
cies of the Prime  Minister, the
Council of Ministers and the Congress
Party are in their main essentials
sound and for the good of the country.

On the policy of non-alignment, I
need not advance arguments on the
floor of this House. Others have done
it, and I am sure the Prime Minister
will certainly speak about it with the
authority and knowledge which he
alone will command. As was pointed
out by my friend, Shri Ravindra
Varma, on other occasions when
Acharya Kripalani’s vision was not as
clouded as it is today, he has in his
inimitable eloquence praised the
virtues of non-alignment. When he
did so a few years ago, the statesmen
of certain countries were critical of
this policy of ours. Today, when
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the leading statesmen the world over,
in America, in Europe and the Afro-
Asian countries have begun to recog-
nise the validity and the usefulness of
this policy, it is strange and tragic
that Acharya Kripalani and his
Swatantra friends should tilt their
swords against this policy.

This is not an empty slogan, nor an
article of unthinking faith, but a sound
policy, conceived and developed in
the best interests of the country.
Recent events have shown that this
brought us the sincere friendship of
all leading countries of the world.
The sarcastic question posed by
Acharya Kripalani how India can be
non-aligned with China, which has
attacked us, does little credit to the
intelligence which he is reported to
possess. Did he understand non-
alignment to mean friendship with an
attacking enemy? Did he think that
this policy would stand in the way of
our defending our country? Did the
policy stand in the way of asking for
and receiving aid? One should not dis-
tort and caricature a policy and then
condemn the caricatured picture,

If non-alignment is the chiel
plank of our foreign policy, planning
and democratic socialism constitute
the main planks of our domestic
policy. Are there many in this House
or in the country who would want
us to give up planning and our march
towards socialism? The  Acharya
enumerated three instances of mis-
takes committed by the planners. It
should be remembered that in the
matter of planning we are treading
upon virgin ground largely speaking.
I do not know whether the facts
stated by him are correct, but assum-
ing that they are, miscalculations
regarding programmes costing Rs. 10
crores or Rs. 20 crores cannot be the
basis of an attack on a Rs. 11000 crore
Plan. This criticism is an example of
a lack of sense of proportion.

Shri Masani appears to think that
we should not have gone in for the
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steel plants. ] presume, he had in
mind also the other heavy industries
projects which like the steel projects
are capital intensive. He attributes
high prices to these enterprises. I
have heard that such are the views
of the Swatantra Party, but I did not
imagine that the distinguished Secre-
tary of the Swatantra Party would
speak in the strain that he did, in the
language of outmoded economics, Does
he want the country for ever to depend
upon other countries for its industrial
and other requirements? I hope, he
does not and, if he does not, he should
concede that we gshould have heavy
industries, like, the steel plants in our
country, The captains of the private
sector industries have conceded that it
is not possible for them to put up
such industries immediately in con-
nection with the recent controversy
regarding Bokaro.

v

He spoke of the smallness of the
returns from our public sector indus-
tries. I am sure, he knows that it
took years before some of the flourish-
ing private sector industries began to
earn profits. He conveniently forgot
those public sector industries, like the
HMT, which have made profits from
the very beginning.

Many will not agree with Shri
Masani that during the 1§ years of
independence there has been ne pro-
gress in society in India. It has been
stated authoritative! ‘i<t a rise in
the average expectaiion of life from
32 years before independence to 48
years now has taken place. This is
no evidence of a deteriorating or stag-
nant economy; it is the result of more
and better food for the masses, better
hygienic surroundings and a rising
amplitude of health services. The face
of the country is changing for the
better and in the years to come wel-
fare is bound to go up in geometric
rather than in arithmetic progres-
sion. That is the law of progress. In
the anxiety to cry down the adminis-
tration, let not Shri Masani and his
friends shut their eves to these facts.
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Acharya Kripalani and Shri Masani
made an amusing claim that the
sponsors of the no-confidence motion
represent the majority in tne country.
That both of them made their claims
and quoted figures correct upto deci-
mal places shows that they are indulg-
ing in some sort of a systematic
sophism on the subject. I read also
the report of a statement by the found-
er of the Swatantra Party that it is
preposterous that the Congress Party
which polled only 45 or 46 per cent
of the votes in the General Election
should carry on the administration.
There has been at least one case in
India, after the Constitution, of a
distinguished person who was not
elected to any legislature and, there-
fore, polled nil per cent votes,
becoming the Chief Minister of an im-
portant State. In all the three general
elections, after the Constitution, the
Congress Party, although it was
returned to the Lok Sabha with mas-
sive majorities, polled votes which
were less than 50 per cent. This is
not the case in 1962 only. In 1952,
in 1957 and in 1962, the vctes polled
by the Congress Party were round
about 45 {0 48 per cent. Now, since
this happened immediately aiter the
Congress took power during the m'd-
dle of the period and at the end of
twelve years, this cannot be due to
any loss or fall in the popularity of
the Congress. There should be other
reasons for this phenomenon.

In India during electicns, a multi-
plicity of parties and often indepen-
dents attached to no par'y came into
the election fray and, as we know,.
where there are more than two candi-
dates, often the winning candidate
may not get 50 per cent of the votes.
1 have some experience of the behavi--
our of the electorate in my State and
I have seen that if a Tom, Dick or
Harry files a nomination paper and he
keeps quiet, even then he polls 10 to
15 per cent of the votes. He gets
these votes even if he does not canvass.
This is because of caste, religion and
group loyalties. which exist in the:
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place. Before the days when the mark-
ing on the ballot pape. was introduc-
ed, even the box kept for a candidate
who had withdrawn got 10 to 15 per
cent of the votes polled. That is the
reason why Congress, the biggest and
‘the strongest and the most popular
'party in the country with massive
majority in the Lok Sabha in all the
three general elections managed to get
.only less than 50 per cent of the votes.
Here, I would like to state that in U.K.
also, after the emergence of three
parties, the party which was victorious
at the polls often polled only 45 to
46 per cent of the votes. Now, it is
:amusing that Acharya Kripalani should
‘have claimed that all these votes in-
cluding probably the invalid vctes—
nften the invalid votes are large-—
should belong to the people hcre who
have sponsored this No-Confidence
motion,

Then, is Acharya Kripalani serious
that there should the the system of
proportional representation with the
single transferable vote? There is no
difficulty, The rules of elections are
not a part of the Constitution. They
are contained in the Representation of
Peoples Act. He can attempt an
amendment there and if he succeeds,
he can create confusion and chaos in
the Governance of the country. That
is the estimate regarding the propor-
tional representation by political
thinkers.

I am not able to understand what
the stand of the Communist Party is
on this moticn? This is a motion of
No-Confidence in the Council of Minis-
ters. Having listened closely to the
_speeches of Mr. Mukerjee and Mr, A.
K. Gopalan, I have not been able to
understand what their stand is. Do
they or do they not want to express
their want of confidence in the Minis-
try? T must say that it is unfair, it
is out of taste that a Party like the
Communist Party in the Opposition
should give their approbation to cer-
tain Congress leaders and their con-
demnation to certain other Congress
leaders. We do not want that. This is
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an insiduous attempt to divide us and
create a confusion in our ranks, But
I must tell them that they are bound
to fail,

Shri Tyagi: They are the tactics of
Mao Tse-tung.

Shri P. G. Menon: They arc bound
to fail. The policies of the Prime
Minister, the policies of the Cabinet,
are the policies of the Government.
Do you call them progressive and lef-
tists? Then, the Congress is progres-
sive and leftist. Do you think they
are rightist and reactionary? Then
the Congress is that; the policies are
theirs, Of all the tyrannies I know
of, the tyranny of words is the most
subtle, and let not people suffer from
a tyranny of words of left and right,
leftist and rightist, and try to divide
the Congress party. I wish to tell my
hon. friends that they will miserably
fail in that attempt. And Prof. Muker-
jee wanted, and Shri Gopalan also,
that two Ministers should resign, How
can that be done? They may resign
if the Prime Minister wants them to.
But T have never heard an instance of
an Opposition party, during a no-con-
fidence motion, singling out two minis-
ters and asking them to resign. Shri
S. K. Patil has answered them, and 1
am sure the Finance Minister will do
likewise. What is the charge against
the Finance Minister? Prof. Mukerjee
said that he has not abolished, the
privy purses of ex-rulers. I ask the
Communists, was not the Communist
Party in office for more than two years
in Kerala State, from the Consolidated
Fund of which privy purses to two
royal houses are being disbursed?

Shri Tyagi: Was it so?

Shri P. G. Menon: Yes, Travancore
and Cochin, And these moneys come
from the revenues of the State and
not from the revenues of the Centre.
I want to ask them; why was it not
abolished; why were the privy purses
of the ex-rulers of Travancore and
Cochin not abolished? Because, the
Constitution has guaranteed it.
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Shri Indrajit Gupta: What a ques-
tion to ask?

Shri P. G. Menon: And why should
the Finance Minister resign for a pro-
vision in the Constitution? That is
my point.

As Shri S. K. Patil pointed out,
these demands of resignations are made
on grounds other than what appear
on the surface. And that is what we
object to,

Then again. it was demanded today
by Shri Gopalan that banks should be
nationalised, insurance should be
nationalised, export and import trade
should be nationalised, and gold over
certain maximum or certain ceiling
should be taken over, That would
bring money, according to him, for
financing the defence operations. I
am not against nationalisation of
banks or insurance, and I do not think
the Congress Party would be against
nationalisation of banks or of insu-
rance. Life insurance was nationalised
by the Congress Government. But the
question is, when it should be done.
It is only when the Government feel
that it is the opportune moment to do
it that it will be done.

Shri Indrajit Gupta: After the
emergency is over?

Shri P. G. Menon: Nationaiisation of
insurance was not done during an
emergency. And, in the meantime,
whether these steps would bring in
money for financing the defence ope-
rations, that is the most important
po'nt. Now, the Communist Party in
office in Kerala did not do many of
the things which they have been pro-
claiming they will do, because once in
office you know when to do a thing,
what to do, how to do. the difficulties
involved. So without knowing all
these things and without ever think-
ing that you would be called upon to
discharge the duties of office all sorts
of demands are made.

Shri S. M. Banerjee: This is the
wisdom of an ex-Chief Minister!
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Shri P. G. Menon: Sir, [ am closing.
I do net want to speak on other mat-
ters to which there have been refe--
rences already. Before I conclude let
me say this. I need not be modest in
my claims on behalf of the Congress
Party and the Congress Government.
It has great achievements to its cre-~
dit which generations to come will
gratefully remember, It has fulfilled
tasks which may well be called Her-
culean. After independence the prin-
cely States were liquidated, and the
complaint is of some privy purse that
is being given now! It has introduced
planning, which, sooner or later—
sooner, I hope, than later—will fully
secure to the people plenty and pros-
perity. It has declared as its goal so-
cialism. to which goal it is surely
moving. In the context of falling
democracies round about in many re-
gions, it has preserved truly and well
in India an enduring democracy.
Above all, it has united this vast sub-
continent into one well-knit State, a
condition which existed never in his-
tory. The Congress continues to be
the link let me say, the only lnk
with its firm roots in all parts of the
country, which keeps the country to-
gether. For these achievements .

Shri A. V. Raghavan (Bacagara):
Was there not neglect of Kerala by
the Centre?

Shri P. G. Menon: I am not refetring
to the so-called neglect of Kerala. I
am speaking of the linking of the
country together.

For these achievements, the Cong-
ress Government and its great leader,
the Prime Minister, have been res-
ponsible. Let not passing passions
and frustrations cause this central
fact to L. forgotten.

Sir. I oppose the motion.

Shrimati Renuka Ray (Malda):
Sitting here and listening to the:
debate, I have been feeling like Alice
in Wonderland. I have been getting
curiouser and curiouser every minute
after hearing the things that I heard



1655 Motion

[Shrimati Renuka Ray]

in some of the speeches from the Op-
position. It is not because they speak
in a varied way with different voices;
that is something to be expected.
Where there is no ideological unity,
where many of these groups have no
political philosophy, one does not ex-
:pect any kind of unity in the voices
that speak. But there is one underlying
theme for which the Congress is be-
ing accused today, and that is this.
"The emergency came in October and
November, and there was so much
enthusiasm among the people, but
now that enthusiasm among the
people is waning. There is waning
of enthusiasm, but may 1 ask who is
‘trying to encourage that waning of
enthusiasm? I want to ask whether
‘it is true or not that this country has
a neighbour on its borders that is an
aggressor and is still building massi-
vely its military potential and also
there is another neighbour on our bor-
~ders, which has come in close collabo-
ration with China, namely Pakistan.
Do the Members of the Opposition
“believe that this is true or not? Or
do they feel that this too is some
"kind of a myth or a fantasy? Other-
“wise, how could they come forward
and say that there is not sufficient
enthusiasm in the country today and
then do everything possible to see
that that enthusiasm is smashed? If
it were left to them, that enthusiasm
would have been smashed, but I do
not think that they command that
‘much following in the country, or
that they have that much support in
‘the country that so many people
-would listen to their voice anq forget
“the country’s danger.

The real tragedy of India is that,
even though we have had a parlia-
‘mentary democracy for nearly sixteen
years not a single Opposition Party
‘has been able to grow, not even to
‘take over the responsibility of Gov-
ernment completely on their shoul-
«ders, but even to undertake the lesser
‘task of being able to share in a
mational governmettt during the
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emergency. Now can these varying
groups who have clashing ideologies,
who cannot come to any agreed
settlement about anything, as Acharya
Kripalani, I am sure, knows to his
cost, except to indict the Govern-
ment and to censure it, take power
at any time? That being the case,
what is the reality behind the motion
of no-confidence? That is what I
would like to ask.

1 was really surprised at the extra-
ordinary suggestion made by Shri
H. N. Mukerjee, to which the last
speaker has also referred. that two
Ministers of the Government should
go out of the Cabinet, but he did not
consider that this was a great indict-
ment of the Prime Minister. Surely,
this is the biggest insult to the intel-
ligence of the Prime Minister that he
who chooses the Cabinet does not
know how to choose jt, and the
Communists must help him.

Then, we hear Shri M. R. Masani
saying in a light vein that this Con-
gress Party should shed its leader-
ship and carry on by itself. This is
a calculated insult to the intelligence
of the party. Does Shri M. R. Masani
feel that after three and a half years,
he and his party will stand a better
chance, if he coyd provoke the Con-
gress party to get rid of its leader-
ship? Does he really think that be-
cause there may be differences of
opinion in the Congress Party, it is
a disunited party, that in fundamen-
tals it is disunited? If he thinks so,
then he is very much mistaken.

His speech, of course was full of
oratorical skill. But I woulg like to
say that some of the things that he
has suggested are fantastic in their
exaggerations. He says that in this
country, there has been no kind of
real planning; as if he was very
keen about planning, he said that the
planning had been altogether defec-
tive, and what is more, he has alse
said that its implementation has gone
completely wrong. He seems to sy
at the beginning of his speech that
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he subscribes to the policy of Govorn-
ment, because in his words “Govern-
ment objective is socialism or the
creation of a more prosperous, free
and equal society;” and he said that
that was not being attained. But Shri
M. R. Masani, while pretending to
subscribe to this policy and by
expressing his condemnation over the
fact that this socialist society has not
yet come in view, really stands for
the vested interests of this country,—
For, what else does the Swatantra
Party stand for?—for the feudal
interests of this country, for big
‘business, and for all that has kept
the country from going forward, for
all that tries to prevent Government
from going on with the implementa-
tion of their socialistic policies. He
cannot even bear any sort of ‘“con-
trols”. He says, sweep them aside
and have the law of the jungle.

He has spoken also a good deal
about the public sector. I do not
want to repeat what the hon. Mem-
‘ber who spoke before me has said
to refute his charges. But I would
merely like to point out to him that
the public sector in many of its indus-
tries has proved a great success. The
Chittaranjan engines are much better
and much cheaper than the engines
of Tatas. Who does not know that?
“There are many such examples. To
judge the steel works in the public
sector before they have had a chance
to grow and develop, and compare
them with those which are already
there in the private sector is, to say the
least, a very unfair procedure. The
public sector i3 one of the means
through which we hope to be able *o
‘bring in a more equal society. And,
certainly, anyone who stands against
the public sector cannot stand for the
common man.

1 do not know what to say about
the PSP, the PSP of whom there
‘were great expectations in this coun-
try at one time, expectations not only
by the nation as a whole but in the
‘Congress itself, a party for whose
growth the Congress has given up
seats in the past, a party which we
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had hoped would become the second
party in this country so that demo-
cracy could succeed, if not at once,
at least at a later period a second
party could come in. It has many
ab{e leaders in it. But jt is Acharya
Kripalani who is leading them again
with a motley crowd of others, and
about whom he said when he left
that party, that it wag a party of
leaders and there were no followers.
Probably, that may be the reason
why the PSP who ought to have
acquired the position of being a
second party in this country, finds it-
self today under the banner, of
course, of Acharya Kripalani, but
with a variety of parties many of
which cannot possibly share in any
of the ideologies for which they stand.
I would like to know what they have
in common with the Swatantra Party.
How can they possibly believe that
in bringing in a motion of no con-
fidence in this manner they are going
to help the country’s growth, that
they are going to help the defence
effort? Can they, who have amongst
them a number of intelligent persons,
really have allowed their intelligence
to become so warped because of their
bitterness against the Congress Party
or the Congress leadership that today
they cannot even use their judgment
and not join in what is a futile motion
of no-confidence.

Shri Frank Anthony and some
others also have quite rightly pointed
‘out that this lack of growth of a
second party in a parliamentary
democracy makes it very difficult; it
leaves a very big lacuna. I think it
would be true to say, particularly in
this Parliament, that under the leader-
ship of Pandit Nehru, the party in
power itself acts to a large extent as
an opposition, an informed opposition,
to criticise in a reasonable way; for
when the Opposition cannot fulfil that
function, it becomeg necessary for
members of the party in power to
help towards offering informed criti-
cism. It is because of this that many
times in this House we rise and say
many thingg about many of the
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policies, not against the basic policies
but against the ways of implementa-
tion thereof. It is we the members
of the party who point out the ad-
ministrative failures of this Govern-
ment in an informeqd way. That work
of the Opposition is not done by the
Opposition parties in a concrete
manner; so it has to be done by the
party in ovower itself.

Shri Tyagi: - We have to do it

Shrimati Renuka Ray: I bring this
point to the notice of the members
of the PSP and other parties. Is this
the way they have to function in the
Opposition that we ourselves should
act as the Opposition so that our
democracy may continue in this
eouniry?

We cannot see the growth of a
second party or of more than one
party which can bear responsibility
in this country. As I said, the Con-
gress Party has tried to help the PSP
to rise, but unfortunately even that
did not happen.

Today there are many issues before
the public. It is quite true that there
is no criticism of our basic policies,
even by Members of the Opposition.
I have listened carefully to their
speeches. Except the Swatantra Party
of Shri Minoo Masani, I have not
heard one word of real criticism
against the basic things for which we
stand, neither against the building up
of a socialist State through the ways
of democracy nor against the policy
of non-alignment.

Therefore, in so far as implementa-
tion of policies is concerned, the Con-
gress Government and the Congress
Members in the party are perhaps
more exercised in their minds than
any Opposition can be, at tardy pro-
gress, and the fact that some things
in fact many things go wrong. We
have no objection to confess failure.
Mahatma Gandhi confessed to even
Himalayan blunders. Of course, there
will be failures. It will be so many

AUGUST 20, 1963 of No-Confidence inthe 166C

Council of Ministers

times and we shall have to rectify cur
mistakes and go ahead again. But I
dare say that when posterity judges
the actions of this Government so f{ar
as the home front even is concerned—
at a time when partition came after
independence, when so many complex
problems came before the Govern-
ment—it will say that in spite of the
fact that there were many things that
went wrong, in these 16 years of rule
the Congress not only knit the coun-
try together but sowed the seeds of"
progress in the future,

One word about non-alignment.
Acharya Kripalani was able to tell
us: I told you so about Tibet and
China. Yes, of course, He had that
prophetic vision. no doubt, about Tibet
and China, But does he forget that
he was a member of the galaxy of
leaders that Gandhiji built up, and
does he forget that it is the creed of
the Congress to try to come io 2
settlement through peaceful ways, and
that it is only when this fails, we may
think of other means? It is true there
was a surprise attack on this country
last October and we were totally un-
prepared, We are not ashamed to
owning up to it, but this is also true
that once the Government became
awake to it it is taking every step
that is possible, and without any pre-
judices ag to where the help comes
from, so that we can build up our
defence potential in a rightfu]l manner.

Although Acharya Kripalani had
supported the policy of non-alignment,
he seems to scoff at it today. I
wonder if he realises the shifting
values of the world today. Just as at
one time religious conflicts used to
shake the wecrld, and then died down,
so today we are witnessing a toning
down of the division of the worid
into communist and anti-communist
groups, It has been shown already
that the USA and the USSR can come
together to prevent the destruction of
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humanity by nuclear war. I think
that tomorrow will show that these
differences of today, the ideologies
that divide the world into two today,
are gone into the dustbin of histori~al
record, it will no longer be the reality
of tomorrow, It is Pandit Jawaharlal
Nehru who had the prophetic vision
to see this, that the policy of non-
alignment, of not joining the power
blocs, was not only the best thing for
today, not only paid the best dividends
for the present, but that in future
there would not be such controvers.es
as communism and anti-communism,
that new ideologies would take the
place of the old, that these differences
which still divide the world would be
a matter of historical record.

So, whether it is a question of our
foreign policy or our domestic policy,
there can be nobody who can say that
these are wrong, Of course, when it
comes to implementation of policy,
and even in regard to certain details
of policy, we may have differences cof
opinion, As I said, the Members of
the Congress Party have the freedom
to express their opinions in this
matter. There is a lot of heart-searcn-
ing going on just now. No party that
is asleep, no Government deriving its
power from a party that has gone
to sleep, can possibly consider every-
thing that goes wrong in such detail
as we are doing today. No party
that is complacent, no Government
that is complacent, could possibly
behave in the way that we are doing.
Our Ministers also know that there
are many things to be attended to.

For instance, even in regard to the
Gold Control Order, there are certain
things which some of us may not like,
here and in the country outside, and
I am certain that Shri Morarji Desai,
against whom the Communist Party
has stood, has got that much resilience
in him, that much oliability, to listen
to what the people in the country, and
particularly the representatives of the
party, have to say about these things.
I do not feel that there is such dark-
ness and gloom so far as the future
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of the Government is concerned. But
I do feel that it is very necessary that
we should got together in this hour
of peril, those in the Opposition and
these who sit this side, so that in
future it may not be said that in this
time of crisis, all were for the party
and none was for the State If
the Opposition Parties which have
said some things here out of
bitterness and have cast some asper-
sions which are not even true, if they
we re to say that they are willing to
join hands and help in this crisis, we
can all work together, Each of us
represents here 3 constituency, whether
we are on this side or that side and
we have some responsibility to the
electorate and if that responsibility is
to be discharged in a proper manner
in the hour of the country’s danger it
is necessary that we join hands and
work together and not bring in a
motion of no-cenfidence which wili
neither succeed now nor, in our view,
has any future. As Mr. Patil said, we
would welcome and the Congress
Party would welcome if someone else
was capable of taking up the Govern-
ment. But unfortunately there is no
such party and we cannot build that
party; it is not our job, So, there is
no reality behind this motion. Then,
is it only a dramatic gesture in the
hour of peril? Does it show any
sense of responsibility? Is it not time,
I would ask my friends in the Oppo-
sition, not only Acharya Kripalani but
the P.S.P, Members and other Party
Members, is it not pessible for us now
to combine, I can understand if
there is someone whose ideology
clashes with our ideology and they
could not combine; but if there isg no
such clash, I would merely ask them
to come forward and help us in this
crisis and not ge frustrated and take
to such measures like the bringing in
of motion of mno-confidence which is
the most important armour in parlia-
mentary democracy and thus bring it
to ridicule, for it can be but still-born
in the present circumstances in the
country.

Mr. Deputy-Speaker: Shri Prakash
Vir Shastri. His party has ten
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[Mr. Deputy Speaker].

minutes. He may try to conclude
within fifteen minutes,

st wema mEdt (faEi)
JYTEHE HEIEH, TS & A A IF FAT
QTHAY & I1T 919 59 q29 A 971 Iaa!
ot 9§ Wy gEg ¥ HR weq
¥ arR WY §5 3@ YFR FT 99 A fF
W 9T W g&@R &, 59 AU &
g & =ifge maa fee ow A
T g F fmior FAr afgd 1§
a I eafwal # ar fywd agi 7R
g WY W a1 9 A fear @1 5 97
19 AR A g 7R weAg 4 qbR &
T HT qUC & ATH FT FeT FE G g,
T g9 § 9 AeATE HI II9 H1 T
T 7% gfewar #1 a1 48 §, T wHa
¥ ST fIe quaqET 7T IgFT ATEE
WETE Fg HT A1 e £ 5 F 5
&Y ST 37 & gfgHar F arq e |
feT w1 oTE wEH & 91T A Fad Tgh
wfag @k 3w #, 9 Saar & wr w9
& fag a@R ¥ saar ggaw faar av
T ST § TG AT LA Y QI qgEM
fean, a<@ F g™ @9 =N wagEAe
A€ AT FIE ATAEAT FQT 91 AT AN
I GAT ITF A9 AIA AT A 5
ford e 1 9§, feafy ¥ gerer @@T
g1 S AR TET AR #Y e $
AW 9T TN F W A=A F AT gl
st ®, I A #, 9 qgeat H
quTd g W &, T o R 91 @
g 9R Nt wfamm ® swE aw
AT &, T A &y qgi W afw fean
AT\ A qeaT g B g raww
feaf wi s g5

g+t T I T A gRer
|Tgar § @ e A Afaat @1 a9y
AT F T IANT 99T & | 9.4
@y s Afg &, ged Afq fjw A
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& AR e Aifg g fifa § | wwt aF
74 Aifq 1 raeq g, § A8 o4 wed F
faarft 481 § | 3w gaw dsg & &
T ®3Fd WA AT AEET E | WA ¥
HOAT smawEwan F# 9 F fag s
aTgR & = fA¥ €, § mfera 9, § A=
F | 9T W T I HOT AT HA
T FTIT FTFR J AR 2 &) faea
& oa< UHT feafy # s w< faar
& fo WA &W  av ar wony ary
A F AT FTATECAGH G 1 39 A
9853 F gUIR AT F IAT quio.qe
F0F T HT 97 | T6 F7 9 qF 7Y 7T
# ot &7 g7 FY 2T IRAT AT G ¥ L. Yo
FUT TT AT 1 T TG o o
FAT GEH T A A aeAr E 1o
AEAEF Al F 77 A A o 9,
ag A WEY | TR WA 7 3 A A
= | forar § % ag faar st a=re
F AT HFATH FIATE ST AT F0 FTT
T BIE T A E | HUFAT @ e |
# Figar 9rgar g 5 o7 faw aw oo
Aifet o, 99 qwg FT AT
ﬁﬂ?ﬁﬁ%‘ﬂmw{%iwﬁa’r
IR AT o7 a<eg QY fewrfy § a1
A8 ST gAY aw A o 9w
WY FOT I A €T |

b0 am & fadw AfT ¥ waw
¥ F37 9GATE | q@ AW TG F @
A& T TAT§ AR K Wz § e
O W S T wey A owmr @
f& zardt fagw Aifa ¥ T A @ 3o
ToAfat w6 64T W § 1 freag ¥ sy
& O H A9 qz ¥ F @ 92 8 3§z
FEY AT Y IR, A § wagd werafy
Slo T AR ¥ WY & Fgar amzan
g S IR W AT ¥ q1e geAr
F et I F F:7 97 BF T Y
q &R AW 9= HrEAW fam g, a2 99
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a9 &1 Syafraa g fe s = aea
fosaa & forer &1 w9 H4z § 39 @
a7 I9 qHA £/ AU {E T GEE i
3 @ ) FONT F gy F oy § woq
TRl # T F2 FT AT F I I9-HH
A AR g /AT g AR qody
TS 98 ¥ Wedl # FgAT MEATE | IR
TEY g FT TF AR Mo TOFF 81T FT
Fg1 ar f& s fF ST sy § forar
g g fr A fgrgeam & 38 5o B,
FfeT SarERaTE ST & AT wreiT &
TR A AG IS § | AW "G F
AT FT AGLZ AT F AT TATH FAT AT
T ®T FY TRE AR A oFf TET I 9
o | T 5 | TR & qi § e feaf
¥ ar # @S # fod 14 &, gEr T
G | oY AW F AT gAI HEY AR
1R Fed o o ¥ § | AfeR g wfirnre
AR E fRuAfafNmam s
& A FWAFT AT A F G qgqnT
A FT @ E A ad Y fae ae
# qo w%ar § 5 fedia ngrg # so &
AR FwdFT § qRAT gAT 47T, 39 q9Y
FIT gaTQ faw Aifq gt w9 FT @Y
a1 2w fed 1 o & fadr ot e
& AR A0S 99 foe gy & fgewz
FT qFEEAT FA F A8 a1 A & fgea<
F gFEAT F0 F fAU W ' Wk
TEAFT ¥ W ¥ qTT AT JEEaAT F
Ay @& , O @ Al 7w Ay
£ YN FEl G ALY F THA § | ITHT
s fga off 9o o fafea &

So ST FT OATHAT gET @Y gAe
FgT for a5 99N & TETET 9T TR
FE AW ATA A NG T & 1 T ¥
TR a1y fazamaT faar § | fea g9
¥ A ger fa@amEmEm gl aFR
¥ ST gre fear @, ¥ F O
fm &1 =il qamr et # A
fom & @ §? frw oaw ¥
gsF @ W A, few oaw ¥
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[ wFrarET arEt)

aY , frw R ¥ wFa ¥ e
79 ©r g, 59 =R § g § foaa
TG &, T T A A FAT AG)
=1Ea f o a9 wifew, 3w i
e o uwEEw afew § fFe
CSFIR A FE AT gE € | 3 WwER
& G § WS S99 Qi & freerT
aar s shEmIvan w9 F gFded
T AT AT e g, faw & Teawe
T F A A AT FEA AT
g Sifs it guEReEl § s
gaT & | A FEq & fF weer A
Y F @R, FT Faq qqd
& qear § 5 Tm ol iR A
TR F AR N T AW g g
fr drzm g WX &, o daw
ST} P AT T GR & I AL
& Fmw WO F T ad Sy
faad o & 3= o & 7 f
IR FiS F § I & FiSf § Ay
oY F1 Y sgaET @ @ 7] @ Fist
F oy fasty sgoar mw & &
g S E R G A, o
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g # A, Wt oW R Ol
AT ST & aF ;g &1 FT wfaa
a1 5 #9 woA FEe § FEy 5 9
fadty wreaT g ? @@ & e §
zaar g A fee oo 3 e
g o7 gfefrde fFg s o faar ?
T qg F AW AW H gy §OF
o ¥ qEAT ATEET § WK W A
I H ] FT IO | AH B 7T
F1 ol & g fog afs w36
TEIAT T & #T 9g WS S
fafter Frot # Qo TAR To WIfEH
= fradr #T F ag A @ ?oaw
TIATRA | I A Y F G AEw
g, dfeq 1\ =9 quw Il Y @
¥ =g Y UF NI IsqT AT AT @Y
g AR O F gy H AW #e]
T THTT FT =Y G_T Ny AT AT @
g 1 7mg Fgy & A @ R e a e
qr 7 ag A F &R 9 FEH
qr ?

FIA do Hro Hro F Folse
S foi @ o s F e fafaex
F oy § o uF qar fafe &
grEY ¥, F7 g A F @ F FLRE
F g @t ? o9 & qgor & sy
AR RAA FHE JY Ao TET HH
Ffaars 3w € a8 A qwEdAfEa
qRATATE ¥ FTO7 § ¥ 9g 7T aFar
Ffes o oo g @1 & 99 # g
FY 2faw 9 @ TFAT § | FT A AA
F wW F FIAT E 7

m%wqﬁﬁ‘ﬁo@olﬂo
F forie wee ¥ ag @ % gw #
TET ¥ F g & ok ST ¥ ag
foFar a, F1 A DY F @ I F@T
& 7 TN W, 9T AR #, W Wy
¥ e ') AT g PR A
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[ F I F FAWT ARA & A1 a9
F 0F & TAF & fF A 9= @
FHRA FATZY W TGT oTgi FHE F
F7xE & faa w 3w &Y 9w
ATy | aAt & e w9 A JaEE
F IR T wefv =w & Wt 3
w=l # g 9w g 5 o oww
TEF IF F AEA F AT F {9 W™
TR F0T & A°7 g% & g o @iv
93 IR, AR fgam @& ¥
Hfugt #1 gar I fF qew 3w &
oaa X fa9e @9 & For Agi =
@1 & 39 wwy faaw & #¢ wfwy v
AT AT I |

‘e @, o w@mEr

IS A9 F }/EA A TH aud AgGY,
T 9 feaw s fae gu § S
#, 9oe § R feeeht &, fow ¥ faaw
g X wfawm s qE@T 99 |
fFe o 75y & fF s w6 £
= =R Y fefy &

SET qF AT AT gEEY 2, FECE
femfe &1 aw@iw 2, R 9T
& Ties FA F e 3, foraw amay
AN F WG F I@G G AIFT G
< faar &, = 97 #) Sifsd, § dfem
St & F99 TF a9 AT =T §
fom owg S & W SRy E fE
AR FIIW F AW FA ¥ 97T 7T
F T T F SN g AN &3 g @
FH T J 39§ AW @ ?
T 3 959 § 931 W@ & fF e
Ho To AR o To uw UF fafacex
1 fogr & =l ¥ faar o 93 WS,
LLRY AT IR W, 5 AE, QQER AT
9o T & AT, QR AT I T
R Lo Wi 2253 1 g W, AfeT
JUE T @ femn @ v fe
FIFT FT @ § | T AT A G 41T
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g1 fafrezs arga & w21 fF T § e !
It fear s st 7Y faam mm aifs
FgY ag FwEr 7 qa1 #F | d FwwAr
g f5 &ro go 5 o to F friet
F1 gafad 127 & @ wig & 6
TR Y F T A FIG I | 7S
Fmer & fafaex & fawg & fawen §
f a3 §: AT BT IT F IF A F
fadr & 1 o9 T 5 @ TS
faffex &3 gg § R 9
WY &F F19 F § IT F fHaA w0
FT % FT &7 faot #ar & | 77 AFEy
f z2T% FTT F1 FT IR 9 @I, FTT
o9 F T W eI &I aTE@
¥ qre fRgr 91 @ & 1 a8 e i
A § S & fay smw faeee
T FT9 FQ ? g TF QAT FAF B
o< & fom & oy eam A froll =Y
AT 9T, I I FT TH T T FATH
T FT FHT |

g AT 7 fF w9 @ 59 g@ear
F1 whm 78 & fF wwal § qemEy
FEdr I 97 @Y & | s i A7
T 3U& F TR T HA FT 9o
ag g fF mer aga ¥ g § 9
9o §, g8 § T9 WA 99 H qAT
T® g wmar g, gt ¥ 9w fafrex
J ogt 7% fafaed 7 7T § 9 W}
@ | Fgw qaHe A FET fF W TR
¥ F1¢ < fafaeet oo 9T a1 <@
@ TG T, I JH WS GHA
afew & w9 = Fgarn W g fF
qe # Iq T W A9, 99 F fed
FHSE A, 99 TG §1W MEF § HAT
g1 39 F 3919 3 fagra ) 3gf W
S S g1 AT &, A el STy
& fr agY fafoed agi ox s=e &3
& fag ars o &Y & 1 3y auw A
9 Y & | T AT A I R
qome & w=x W sfew fafasr afaw
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[t s ameA]

& gt €, faaw sfeaw gfww afaw
F wmeet §, foaw sfeam it afas
F Al & O F Fan feafa @ 2 e
& & gafeten s a3 it s
g #1 ? gA I Agar ¥} 9w
ganﬁ?ﬂ'{%a, T 39, .-
A B AEFTS A G w5
gew difa #1 afomm ag § fr s
¥ gegEear Sgd T oom Wy ¥
qEe § T fa ¥ o fafex
e fF 93 & 1 7y faafq w=r @
g wem Ry W o g fafa @) wmw
*ga § 5 mieiem aifedt § qar A
¥ 99 faa 7 w9 @ fear  @gr
fagial &1 A g1 "ar & 1 dfE
dfeq Y, ©F gwEW § w9 g B
safy a1 &1 I & &1 99 A A=
i & AT & | WK gg gren
waf aed T T g A A @
g adl o8 3 F TRW A g )

TN # qE 9@ afEeEr o1
FT T3 gU & 7R 7w F & fF g
T 4T & =2 T TEI & | g ey
THC ¥ I F A fasemr AR’ o
TR A 99 I FRa 1 wfafafy
g W a8l F deere wfEER ¥ oo
gfgeee wfrae &t ferar g 1 S99 &
qar F= sen fF fFe s § g
s § W FT AT OTiwETEl Ay
T & ST EY ) T F AR W A
AT ATE At § I FT GAT qFAT §
3 S, 853 Fr MEEr ¥ fady
g ¥ Tm wEr T aaen
FFAT § A WX 709 A ar & 39
F W HE F AT X @ FFATE
I # eqez foar mv § -

“With reference to the above, I
am to inform you to submit the

list of allottees of Bhangnamari
P.G.R, in consultation with Shri
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Tajuddin Ahmed, M.L.A. and Shri
Atur Rahman of Barapeta within
21st May, 1962 positively, You are
to enlist only the Muslim imi-
grants of Gauhati and Barapeta
sub-division.”

T A 99 A A A w
GmE § feay & -

‘No Hindu should be enlisted”.
(Interruption),

o Ig FHAE WAL To o THo
fererier ar famr mr &

Now he is promoted as AD.M. in
Shillong.

Shri Raghunath Singh: What is the
name of that officer?

it TR e : To Hio ;AT
79 39 F1 78 FR fear v § 7%
AT FgT § fF T I I )Y
Tl e @ g ? s A Ay
7z A faer @ & 1 AT W A A
fagY @ oz o wfifa

o § oY IS FT ITEE AV
M H oy gu & & A faiw Al ¥
T TR E |

=t eamit : fegml ®1 vAfoee
& for wwfed = fFar mm g
6 3 99 gl ¥ 9 W g

(Interruptions).

=t TETATT el ¢ qIY AR a9
Y T T fifey

@ g st F ooy awe &
o o wgAT 9T § 98 98- fF ww
ag Fgl Q€ F W FOAw
S F Fra T T F F FT T
foram | 7 7@ A F o Y A AEE
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agl | af & qg s f dafea,
oY 7 U uwar afee § fase
w9 § g3 Fgr @ fF g aws-
Trfawar 37 & T TFAT T YR
T A FET U A @ FT qqArnt
for wmo & sy § oY #fsse @ ar
g FH A T UFAT F AL FAT
F AT A1, qgE O S anfq FURA
F A AT T FF FW A TS
wF 1 gRfam w0 ¥ fa¥ A9 W
glIF @AM WM F
AR T TG AT Y FEAT =EA E |
AT A AT A 99 FT @y | @i
AU ST 7 FFT 9T, 9 qg A6
fafreex 4, F #1¢ g TH6e e
1% FT T TG AET J9W | AfEA
T S AT T § agl F I qrewdd
T FY WEl 9% AfEER FA @
F far fogq S @M@ FHETQ
€ 9 A sF ofewdl & R e
far & o 3 A AR ¥ T <
fam &

+ft Ko ®vo frAN
REcE

faR (cgige ) =

&t fm Aroawr (Ff) coag W
T g

st SRR wre 0§ A9
FAvw W ¥ Y | 5@ 7 afomw
ngfq; (Interruption) oI 39T
sRE #Y foray ot qfeed & 99 & =
Hogaa e Mm@ |

% ATAAY w3ed ; faa o o,
;a“r?m FW 8, T TEC FA

%

v fag - faem ofog &
R fefeae @R & Wa’g"r%u
T s Al g

5
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o § A N FFY IR Fg
FLGHTA FET | TR & TgT Tg
+ft Fg f o e & s | Ao
g fom sme F vy FAEmE,
TRy, Oy, A &g T g,
o qraw # TWE, W, e, w
F1 e &, 5w e § qEmngy,
afefas qqw, FEEEEET &@ &
fora s ® ST, gaaaT, s,
AT, ¢ 8, | e § F,
TH, T, TAER, AW A TS
feedt agl, S7a1 ¥ ¥JaF MR AR
N ST FT AET a9 A T FW &,
IeF Wit Sff F =g gAT FT §B AT
§ | g w=x wEr Y X woer ST
a7 # qer { R¢-4-vo w1 fagre W
FH AW A AASEd 99 HEASER
yamg foe § -

18 hrs.

UEATO TS WD WG A AR
ar & AR & 7t for gadt | W
THT F ™ AT ARG T FOAG
& war @1 faxar@ gwew Fav g |
T afE AN F@E qA] T@@ W
e 3 W §AT I § GG S5F F
aifets I AT a4 qridw F1AE
WG FA, @1 § A AT
HF, T0 TAT A6 F AAT F W
9 7z FaEA 33 A feemd F g
fr 30 & aoar 9 AT, @%e O
Tt T AR AT FT A A
#1E 1 qAT TAFT AT IS FAY

18:01 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
August 21, 1963|Sravana 30, 1885
(Saka).




